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INTRODUCTION 

I, the Chairman, Committee O ~ the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to sub. 
~  the Rleport on their behalf, present ,this Forty-seventh !Report 
(Seventh Loki Sabha) on the Ministry of Ent!rgy (Department of Petro-
leum)--ReservatioI\'i for Scheduled Castes and Scheduled Tribes in the 
allotment of distributive agencies by Indian Oil Corporation Ltd. and 
other oil companies. 

2. The Committee took the evidence of the representatives of the 
Ministry of Energy (Depa.rtment of Petroleum). u.:t-ian Oil Corporll4ion 
Limited and other oil companies on 14th September 1983. The Com-
mittee wish to express their thanks to the officers of the Ministry of 
Energy (Department of Petroleum), Indian Oil Corporation and other 
oil companies, for placing before the Committee material and infOl'1l1A-
tion the Committee wanted in connection with Ihe examination of the 
subject. 

3. The Report was considered and adopted by the Committee on 
the 14th February, 1984. 

4. A Summary of conclusionsjrecommendations cODt8med in the 
Report is appended (See Alppendix VII). 

NEW DELHI; 

March 1. 1984. 

Phmguna. ]1, 1905(S). -

A. C. DAS, 

Chairman, 
Committee on 1M Welfare of-

Scheduled Castes and 
Scheduled Tribes. 



CHAPTER I 

INTRODUCTOR Y 

ORGANIZA TlONAL SET UP 

i) Indian Oil COrfJoration Ltd. 

, The ~  have ~ informed that the present Indian Oil 
Corporauon L ~. was formed In the year 1964 with the merger of two 
earher Compames nlllmely Indian Refineries Ltd. which was set up in 
the year 1958 and Indian Oil Company Ltd. set up in the year 1959. 
Indian Oil Corporation is a Company registered under the Indian 
Companies Act. It is headed by a full-time Chairman. It has two 
major Divisions, namely the Refineries &bel Pipelines Division which 
is headed by a Managing Director and the Marketing Division which 
is headed by a Direc·tor (Marketing.). The Headquarters of R & P 
Division is in Delhi and the Headquarters of Marketing Division is at 
Bombay. Besides, the former Assam Oi1 Compwy after its nation ali-
. sation by the Government was also assigned to IOC, presently known 
as the Assam Oil Division of Indian Oil Corporation Ltd. with its 
Headqua1'ters at Digboi. It was also a Research and Development Cen-
trelocated at Fhlridabad. 

1.2 The Marketing Division is divided into 4 Regions with the 
Regional Headquarters at Bombay, Delhi, Calcutta and Madras, each 
headed by a General Manager. 

1.3 The R & P Division has gOt 5 Refineries n&!mely, Gauhati 
Refinery, Barauni Refinery, Gujarat Refinery, HaJdia Refinery and 
Mathura Refinery, each headed by a General Manager. The Pipelines 
Wing of R & P Division has 6 Petroleum & ProducJ Pipelines namely 
Gauhati-Siliguri Pipeline, Barauni-Kanpur Pipeline, Haldia-Mouri-
,gram-Rajbandhi-Barauni Pipelines, Salaya-Mathura Pipeline, Mathura-
Ambala-l ullundur Pipelines and Koyali-AhmedBl1ad Pipeline. The 
overb41 Pipelines set up is headed by a General Manager. 

1.4 The As!';am Oil Divi'lion i!'; presently headed by a General 
Manager. The Research & Development Centre is also presently head-
rd by a General Manager. 

1.5 Besides the Chairman. Managing Director (Refineries ~ 
Pipelines) and Director (Marketing). the Corporation ~ also Director 
(1)ersonnel). Director (Finance) and Director (Research ~  ~
ment) on a whole-time basis. The Government also appoint'! part-time 
Directors from time to time to constitute the BotKd of Directors of 
Indian Oil Corporation Ltd. 
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(ii) Hintillstan Petroleum Corporation Limited 

1.6 Hindustan PetrO'leum Corporation Ltd. was formed in 1974 
~  the acquisition by Government of majority shareholding in 
E!>so Standard Refining Company and Lube (india) (in which it al-
ready held 50 per cent shares). In December 1976. Caltex Operations 
in India were also taken over by Government and in May 1978, these 
,we)'\! amalgamated with this Corporation. In 1979 Kosangas Com-
pany, engaged in the activities of bottling, distribution and marketing 
of LPG was acquired and merged  with HPCL. Similarly. Central 
Government took over in the public interest Jhe management of 
und9rtakings of the Panel Investment and T ~  Company Pvt.Ltd .• 
and pending acquisition of these undertakings have appointed HPeL 
as "Custodian'" of these two companies for carrying on the manage-
ment for and on behalf of the Central Government. 

1.7 Management of the ~  of HPC vests in the Board of 
Directors which in terms of the  Articles of AssociatIon. is to consist 
of ~  more than 12 members. The present strengUl of the Board is 9, 
consisting of Chairman and Managing Director, 4 Functional Direc-
tors, 4 pan time yovcrnment DIrectors. The day-to-day affairs of 
HPC are managed by the ~  acting through the Chairman and 
Martagirig Director who is the Chicf Executive of the Company. He 
is assisted by four functional Directors, viz., Finance. Production, 
Marketing and Personnel Directors, who are assi.!.1cd by General 
Managers and Departmental Heads. 

(iii) Bharat Petroleum Corporation Limited 

1.8 A Company named Burmah-Shell Refineries Ltd. was incor-
porated on 3rd November, -1952 under the Companies Act, 1956 with 
the object. inter alia of, refining. storing. tranSporting, supplying, selling 
:md distributing petroleum and other oils and any products thereof. 

) .9 Persuant to an agreement signed by the Burmah Oil Company 
Limited and ~ Shell Petroleum Company Ltd. on 23rd December 
1975. the OoVernment of India aequired 100 per cent equity shares 
holding in ~S  Refineries Limited on 24th January 1976. 
and effective'the same date vested the right. titllo and intereSt arid liabi-
lities af Burmah-Shel1 Oil Storage and Distributing Company of India 
Limited in relation to its undertakings in India [acquired by the Gov-
ernment under the Burmab-Shell (Acquisition of Undertakings in 
India) Act, t 9761 in Burmha Shell Refineries Limited. The name of 
the Company was changed from Bunnah-Shell Refineries Limited to 
Bharat Refineries Limited with effect from ] 2th February] 976. As it 
is an integrated refining and marketing company. the name was again 
changed to Bharat Petroleum Corporation Limited with effect from 
1 st August 1977. 

] .10 It is .a Company registered under the Companies Act. 1956, 
and its entire share capital is held by the Central Government. It is 



3 -managed by Chairman and Managing Director, subject to the superin-
tendence, direction ,and control of the Board of Directors. 

(iv) IBP ,Co. Ltd. 

1.11 A Company named Indo-Bunna Petroleum Company Ltd. 
was incorporated in the yef« 1909 in Brl!ish Burma. Thereafter, the 
Registered Office of the Company was shiited from Rangoon, Burma 
to Calcutta in 1943 pursuant to Certificate of Incorporation issued by 
the Registrar of Companies, Bengal. . 

1.12 Originally, Mis. Steel Bros. Co. Ltd., were the Mllnaging 
Agents of the Company .and the man.ment and affairs of the Com-
pany were being looked after by the sllid Managing Agents until 1970 
when the managing agency system was abolished by the Government. 

1.13 In 1970, I ndian Oil Corporation, a wholly owned Govern-
ment Company, acquired the majority shares of IBP' held by Steel 
Bros. Co. Ltd., the then M&lnaging Agents and the Company became 
a Government Company within the meaning of the Section 617 of the 
Companies Act 1956. 

1. J 4 In 1972, the President <Yf India acquired the majority shares 
held by JOC in the paid up capital of the CO'tnpany. thereby the com-
pany coming under the control of M~  of E"ergy. Govtmment of 
India. 

1.1'5 The name of the company ~  changed frolll Indo-Bunna 
Petroleum Co. Ltd., to IBP Co. Ltd. .~. . 15th March 1983 pur-
slulnt to the fresh Certmcate of Incorporation' issuod by Registrar ctf 
Companies, West Bengal. 

1.16 IBP CO. Ltd., is managed by the Qlairmaa and Managing 
Director subject to the superJritendence, directions IIad contro1 of the 
Board of Directors. ' 



CHAPTER II 

A. RESERVATION IN ALLOTMENT OF DEALERSHIPS 

2.1 The Indian Oil Corporation Ltd. is awarding dealerships I 
distributorships for the following petroleum products:-

I. Retail Outlet ~ ... hip5 . Motor Spirit. High Speed Diesel 
Oil, Lubricating nib and 
Greasl'!s. 

:I. Superior Kl'!rO'lene Oil, Light Diesel Oil de.- . Superior Kerosene Oil, Light DtellCl 
lenhips Oil, Lubricating Oils & ~ . 

3. Liquified Petroleum Gas distribulonhips Liquified Petroleum Ga.. (LPG). 

2.2 Hindustan Petroleum Corporation Ltd., Bharat Petroleum 
Corporation Ltd. and IBP Co. Ltd. are also awarding dealerships 1 
distributorships for various petroleum products except that mp Co. 
does not award dealershipS tfor LiqUl'1fied Petroleum Gas. 

2.3 The Committee have been informed that Indian Oil Corpora-
tion has been awarding its dealerships I distributorships to various 
Social Objective Categories from time to time. Effective from 
1-1-1 cr.M. as a matter of policy, it ~  to earmark 25 per cent 
of IOC's 'A' site retail  outlet dealerships, SKO-LOO dealerships and 
. lndane oistributorships to persons belonging to Scheduled Castel 
Scheduled Tribe community. With the takeover of erstwhile private 
oil companies by Government of India, the then Ministry of Petroleum 
on 23rd September, 1977 vide their letter No. P. 2701S1186174-IOC 
(Vol. II) dated 23-9-1977 A ~ ) advised that 25 per cent of 
all dealershipsldistributorships of all oil companies should be award-
ed to the persons belonging to Scheduled Caste I Scheduled Tribe 
community. Since then, 25 per cent of all the dealerships I distributor-
ships are l>eing ~  by all oil companies to Scheduled CastelSche-
duled Tribe candidates. This policy continues to be in vogue. 

2.4 The reserved quota on State-wise basislUnion Territory-wise 
Industry basis in respect of categories including Scheduled Castel 
Scheduled Tribe is based on 100 point roster as p"ovided by the Mini-
stry vide its letter No. P-19011102j80-IOC dated 5-6-1980 (Appen-
dix II). The same was revised for ~ subsequent Roster years viz .. 
1981-82 and 1982-83 as the ptrcentage of reservation amongst 
various categories of dealershipsldistributorships changed. This 
quota is made for each StatelUnion Territory on industry basis. 

In terms of the ~  letter. 100 point roster was adopted by 
the Oil Industry which is operated on a rolling basis and ensures 
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reservation percentages in terms of various categories for each State I 
Union Territory. \. 

2.5 The instructions issued by the Ministry on 23-9-1977 did not 
make any inter. Sf! distribution between Scheduled Caste. and Sche-
duled Tribe. Hence, this quota was operated jointly for Scheduled 
CasttiScheduled Tribe candidates till June, 1980, when the inter se 
distribution was made as per Ministry's guidelines contained in its 
letter No. P 19011i02i80-IOC dated 17-6-1980 (Appendix In). 

2.6 The reservation of dealerships under various categories since 
the introduction of the Industry Roster has been as undcr:-

Category 

Schedult"d Cute/Scheduled Tribto 

Unemployed Graduates 

Defence Personnel disabled in war/war ~ ) S 
1 

Physically handicapped 

Others (open) . 

'O~'~ 

Scheduled Caste/Scheduled Tribe 1l5% 

Unemployed ~  10% 

Unemployed Einginecring Graduall,s 10% 
• 

Physically Handicapped/Defence Personnel disabled in war/WAr widows '5% 

Outltanding Socia1 Worken/Freedom ~ 10'!0 

Othen (open) 30% 

S ~  ~ S  Tribfo • ~ . 

l'nmlployffi Gmduat"" (including u"employ ... 1 cnginf'ering gr:.dual"') iZ5% 

Phylically hamlicappffi/Go\'t. Ptl'$Onnei dilabln1 un dllly/Widowo of 
Govt. P"",,nneJ. who die in the course of duty. ~~ 

Freedom Fightc", 5 % 

. 2.7 The Committee desired to know the criterion {or earmarkin, 
the percentage of reservation for Scheduled Castes i Scheduled Tribcli 
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in, VHlious States. The Department of Petroleum in a written note 
hi!. stated that w.e.f. 23-9-197i till the introduction of Roster System 
duting 1980-81, there was no separate reservation for Scheduled 
CastelScbeduled Tribe categories on Stale-wise basis. The percen-
tale of 'reservation was being maintained by each oil company on 
All India Basis. Subsequently, the Ministry' on 5-6-1980 advised 
the Oil Companies the peroent.ll8c of reservations of differ"nt cate-
gories under which the dealerships!distributorships would be <award-
ed by the oil companies. The inter se distribution between Scheduled 
Castes and Scheduled Tribes was advised by the Ministry vide its letter 
No. P-19011·\02\80110C dated 17-6-1980 (Appendix llI)'rAccording 
to this 25 ~  cent dealerships for Scheduled Cac;tes and Scheduled 
Tribes has to be filled in such a way that hoth these categories get their 
share in relation to their respective population in each State/Union Ter-
ritory. Based on the inter se population (1971 censlIs) the Ministry for-
warded, alongwith their above referred letter. a roster to be operated 
by the Oil Industry. on a rolling basis. Thereafter, the Ministry vide 
. its letter No. P-190 11 /02/80-IOC dated 8-1-1981 indicated that for 
the purpose of reservation of a particular Incation for Scheduled Castel 
Scheduled Tribe, Assembly/Pariiamentary Constituencies reserved for 
Scheduled CastelScheduled Tribe may be adopted. In order to identify 
such locations falling under reserved constituencies, tbe oil companies, 
as a practice, followed the guidelines given in the publication "Oelimi-
ullion of P ~  and Assembly Constituencies Order 1976" 
published by the Government of India. 

2.8 For the year 1982-83 and onwards, new guidelines have been 
evolved by the Oil Indusky and approved by the Department of Petro-
leum. The details of the! glJjdelines in this regard issued by the Depart-
ment of Petroleum on 9-2:1983 are ~  Appendix-IV. 

2.9 In respect of Arunachal Pradesh, Meghalaya, Nagaland and. 
Mizoram. in view at the predominant Scheduled Tribe population in 
these States/Upion Territories, the Ministry vide its l.etter No. P.19011 I 
33/82-IOC dated 16-4-1983 has directed the reservation to be done 

as under: 

Arunacbal P .. adMh 

Meghalaya 

Nallaland 

• • MlIIOram , 

I: 

%age or dcalenhips 
10 be awardrd to 
Sched.uled Tribe oul 
of total nos. 

70 

80 

80 

go 

---

Balutce %agl'! to be 
awarded to open 

category 

sa 

!20 

~  

10 
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rn the case of dealerships reserved under Scheduled Tribe category for 
fbese 4 StateslUnion Territories. preference has to be given .U> other 
'Social Objective' categories e.g. unemployed graduates. physically 
handicapped persons etc. No roster is being applied to theSe Statesl 
Union Territories. 

. 
2.10 Some of the eligibility criteria introduced for. award of dealer-

ships from the year 1982-83 onwards are as under: 

I. Residence: 

The applicant should be a resident for at least three years in 
the concerned district within which the location is situated 
for the aPPQintment of dealer/distributor prefercnce being 
given to the person of the town/area where the point is to 
be IIOcated. However. in the ca.se of UG (Unemployed 
Graduate) clltegory candidates. the residence eligibility 
criteria will be determined 'on the basis of the candidates' 
parents (or local guardians) stay in the concerned dis-
trict in the event the candidate has been studying at a 
, place other than his home distriCt. In support of the re-
sidence eligibility criteria, the candidate will produce a 
certificate from the District Magistrate/Collector in sup-
port of bis being a resident of that district for the preVious 
three years. (lIn the guidelines issued earlier on 6-6-1980. 
there was a provision that the candidate ~  be domi-
ciled in the concerned State). 

II. RBlationship 

No person shall be a1J,urdcd a new dealcrship if he/she already 
holds a dealership of LPG/KeroseneILDOiHSD!MStLubricating Oil of 

any Oil Company_ 

No penon shaH be awarded a new dealership if any of the follow-
ing close relatives of tb.e person already boldli a dealership of LPG/ 
KeroseneiLOOIHSDiMSILubricating Oil with any oil company: 

(i) SpoUse 

(ii). Father/Mother 

( iii ) Brother/Sister 

(iv) Son/Daughter 

. (v) Son-in-Law/Oaughter-in-law 

(vi) Parents·in-Ia\\' 
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lit ,tlle guidelines issued earlier on· 5-6-1980, the provision was 
that "no person shall be awarded new dealershipslagencies if be or any 
of his close relatives like his spouse, father; brother or son etc. already 
holds a dealership/agency with any oil company." 

In the guidelines issu.ed on 21-9-1981, it was laid down that "no 
person shall be awarded new dealership if he or any of his/her close 
relatives like spouse father/mother, brother /umnarried sister, son/un-
married daughter/unmarried son (in case of candidates from matriar-
chal system of society) already hold dealership/distributorship with 
any oil company.") 

III. Educational Qualification 

For Unemployed .Graduates. the minimum qualifications will be 
graduation or equivalent and securing a minimum 50 per 
cent marks in graduation or post-graduation of any Uni-
versity /Institute examination. 

For Scheduled Caste/Scheduled Tribe. physically handicapped; 
Freedom fighters and others, the minimum educational 
qualification will be matriculation or equivalent. 

2.11 A provision has been made in the guidelines that at tbe time 
of interview of candidates, the Selection Boards will take into :lccount 
the fallowing factors: 

(1) Business ~ ; 

(.2) Salesmenship; 

(3)  Capability to provide the required facilities within the sti-
pulated time; ,  " 

(4) , Full time working dealer. which is a basic necessity; 

(5) Extra-curricular activities; 

(6) Outstanding sportsman/sportswcmalt who has represent-
ed the country in international events; 

(7) Personality; and 

( 8) General Assessment 

2.12 Explaining the position regarding the reservations for the 
award of dealerships to Scheduled Castes and Scheduled Tribes from 
the year 1974 onwards. the Chairman, IOC Ltd. has stated during evi-
dence as under:-

"From January, 1974 onwards. in JOC we had reserved 25 per 
cent of A-site outlets, that is, where the company has its 
own facilities. 25 per cent quota was also applicable 



9: 

for SKO/LOO dealerships. we did not have the roster" sys-
tem at that time. We used to decide particular location" 
to be earmarIve& exclusively for the Scheduled Castes and 
Scheduled . T~  based on our appreciation of likelihood 
of being able. to get suitable candidates." 

2.13 The Committee enquired about the eligibility criteria and how 
it was assessed that a Scheduled Caste/Scheduled Tribe person apply-
ing for dealership was a deserving person. The Chairman, IOC Ltd. 
has ~ duritig evidence as under:-, 

"The eligibility criteria, as Slecretary explained, are vcry clearly 
stated. There is an income restriction. The total income 
of the family should not be more than Rs. 24,000/-per 
annum. Amongst candidates who meet this criterion, I 
don't think we should go into their relative needs. In addi-
tion, they have to be matriculate. Then it is for the Board 
to decide as to who is likely to run the business most sui-
tably. If we are to study the relative needs, it will become 
very difficult and highly sUb.iective." 

2.14 The Committee enquired whether Government had consider-
ed at any point of time the question of relaxation of guidelines for eli-
gibility in the case of Scheduled Caste/Scheduled Tribe candidates in 
the background of 'a backlog. The Secretary, Department of Petroleum 
has stated during evidence as follows: 

"I have found that uptill now, the percentage of Scheduled 
Caste/Scheduled Tribe people who have these agencies 
has been pelow ~  prescribed limit. That is why during 
the current year's progratnmc, we have fixed a highest tar-
get, that means you must reserve 30-40 per cent in various 
categories. We can give the details. As soon as possible. 
we should be able to reach 25 per cent timit." 

2.15. When the C<)Illmittee observed that unless some relaxations 
were given to Scheduled Caste/Scheduled Tribe candidates, they would 
not be in a position to apply for dealerships, the Secretary, Depart-
ment of Pet:J:oleum has stated during evidence as under:-

"If a particular soJ;t of agency has been reserved for Scheduled 
Caste/Scheduled Tribe and if there is only one application 
and if that person does happen f,) fulfil the so-called crite-
ria, we shall certainly consider him. We go to this extent 
that if there is. no candidate, even then we do not take a 

S ~  Caste candidate. We advertise so that some-
body may come in. We advertise a second time. U we do 
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not get a response, then a reference is made to the Collec-
tor of a District for this padicu'ar ~  saying that ~ 
are not getting . adeq\late DumPer of Sche4uled Castel 
Scheduled TJibe people, will you n]ease help u.s. The rela-
xation goes to this extent that we are not going to consider 
a non-Scheduled Caste person unless we have explored all 
avenues." 

2.16 In reply to a question whether the family background of .8 
candidate was also takel1 into consideration at the time of ~ , 

the Chairman, IOC Ltd. has eltplained the positipn during evi<lence as 
under:-

"The eligibility is a miximum income of Rs. 24.000/-per an-
num. Once it is established, or an affidavit is given that 
'family income is below that limit, then the -Qther consi-
derations to choose a candidate are left to tRe Selection 
Board." 

2.17 When the Committee enquired if allotment of diSitribJltive 
agencies to Scheduled Caste,!Scheduled Tribe candidates resulted in any 
Joss to the oil com.panies, the Secretary. ~ of Petroleum has 
stated during evidence as \lnder:-

"The guidelines which  have been gh:en today is that it is to set 
up an effective distributive system and show prollts. If the 
distributive network is \Yeak and the ~ .  tells me that 
because of some factors, the distribution network is weak, 
I am ~ . For instance. ~  can be an "Qiciently run 
retail outlet managed by a Scheduled _Caste pel'son. There 
can be an inefficiently run outlet managed by a Scheduled 
Caste person. There can be inefficiently run outlet mana-
ged by a person in the general category. There, the res-
ponsibility has been given to the Company aDd we always 
in .. ist. 'Look, network has to be efficient.' There . ~  

be no compromise on that." 

2. t 8 When asked what was the criterion of reserving the area for 
the allotment of distribqtwe agency to Scheduled ,Caste/Scheduled 
Tribe persons, the Chairman, IOC Ltd. has stated during evidclice as 
follows:-

"We reserve the location on the basis ~  the constituencies re-
served for Scheduled Caste/Scheduled Tribes in Lok 
Sabha .and the State Legislatures. In addjtion to that, ba-
sed on lOO point roster, we pick up the location. Location 
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of a part:icu1ar area is ~ uJ> by lot ~~ •. L ~ 
are then ~ out of the locations in the roster." 

2.19 &pJ.aiIUn, the position further, the Secretary Department of 
Petroleum has stated:-

"This particular point occurred .to me when I was myself ~ 

ing this whole problem. It can happen that where we re-
serve a pa,rticular placo for Scheduled Caste and Scheduled 
Tribe, suitable candidate may not be available aQd t.-
fore why don't we keep some outlets reserved w,hcre ~  

will be av.ailable? I cot;lSulted ~  ,colleagues; Can we'.QOt 
keep the whole thing open and consider first the S ~ 

Caste and Scheduled Tribe and then the otpcr' ca&epjes 
also? I am prepared to have a' second look at the ~., 

thing and revise the system if it helps in fulfilling the 
quota. But I was adYisc;d ~ tWll WIW tbe system ~  

the roster system had been ~  and the resull was 
not very satisfactory. Now, in ~ U  it is possible 
that logically one solution appears  to be attractive but the 
eJlpetiencc: is that before tbeintroduction of the roster sys-
&em, the sotill results were notdtat satild'actory. So, r 
would bositaSC to change ,it. We would be completely open 
fora susgasrp ~~ better system so that the Scheduled 
Cast.o/Schodulcd J'ribe' eli&ib1e persons wherever they 
are, they can get an opportunity of dealerships. We say 
that in our .scheme, even .in.'" .~ ~  crategOty they 
are welcon1e to apply. H we come ~  ,.ood ~, 

we reserve that area and ~ anotber a_." 

2.20 When asked whether any preference . ~  Ji,.ven to a coppcJ's-
live society over ,anindlvidual in the award <,>f ; ~  or agep.j;* 
of petroleum products, the Secretary, Deptt. of Petroleum has stated 
during evidence that preference is given in.ucb taleS. 

2.21 The CommiUee referred to tbe eligibility criterion applicable 
to cooperative societiel to .tbe effect fbat "all tbe Mombets of the Co-
dperative Societie..c; should individually meet the eJiaibility criterion 
pertaining to the particular category for which the advortisement has 
been made" and enquired whether it would not be desirable to relax 
that condition. 

The Secretary, Dep.artment of Petroleum bas stated during evidcrDce 
that it may be possible to make little changes in the conditions of eli-
gibility of a cooperative society, Btit in case any drastic ::hanges are 

2754 LS-2, 
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. :made, there is every possibility that a single person DUly be in control 
of a cooperative socjety and run it for his own individual benefit. 

2.22 Asked how the reserved quota for Scheduled Castes and 
Scheduled Tribes in all sectors for appointment of dealers in the Oil 
Industry was worked out, the Secretary, Department of Petroleum has 
stated during evidence that since 1980 there is a'100 point roster, In 
the Indian Oil Corporation, they have been following this policy from 
1974 but the detailed reservations for Scheduled Castes and Scheduled 
Tribes and other social qbjective categories as well as in the Oil Com-
panies have been enforced from 23rd September, 1977. From that date. 
these reservations have been operative but from June 1980, the roster 
system has been introduced. It makes it a sort of obligatory on the part 
of the companies to ensJ1fe that certain positions and outlets have to 
be given to the Scheduled Caste and ,Scheduled Tribe persons, , 

2.23 The Committee desired to know the reasons for not enforcing 
the roster system from tbe year 1977. Thereupon, Secretary, Depart-
ment of Petroleum has ~  as under:-

"The IOC which started as' a public sector undertaking has 
been ~  this policy from an earlier date but the 
other compl\J1ies which were nationalised in 1976-77 have 
been brought on to this system from September. 1977 
when the Govemmnet issued the directive." 

2.24 The Committee wanted to know when the Department of 
Petroleum got the directive from the Ministry of Home Affairs to im-
plement the fC6enrations for the allotment of distributive agencies to 
Schedulde Castes and Scheduled Tribes in IOC as well as in the other 
Oil Crmpanies. The Secretary, Department of Petroleum ha" 5tat('<1 
during evidence as under:-

"From the Homel Ministry. there wac; 110 directive so far 3S the 
distributorship agency is concerned. This is a policy which 
this Ministry has followed and it has issued instructions. 
From the Home Ministry as such there is no directive for 
this distributorship, that there should be rellervation in 
this regard." 

2.25 Asked what prompted them to implement the reservations in 
distributive agencies in the ~  of any directive from the H ~ 

Ministry. the Secretary. Department of Petroleum ha<; stated that it is 
in pursuance of the geD&Tal policy to help certain backward c1a<;<;es 
of the society .and a desire to promote social justice. , 
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2.26 The Committee pointed out that Scheduled Caste/Scheduled 
Tribe candidates were interviewed by the Selection Boards for the al-
Jot:iilent of distributive agencies ,alongwith general candidates who were 
better oft with social ,and economic standards and desired to know whe-
ther relaxed standards ~  be applied to Scheduled Castes/Schedul-
ed Tribe candidates. The Secretary. Department of Petroleum has sta-
ted during 'evidence as un.c1er:-

"We can find a way. If there is any suggestion {rom the august 
body. we would consider and we would certainly like to 
improve the system so that the ultimate object is achieved. 

We sb,all most sympathetically in a positive spirit consider the 
case to change the guidelines in the light of observatioDli. 
In the morning, suggestions about the procedure for se-
lecting genuine persons were made. In the recommenda-
tions when )Iou make, you may kindly take those things 
into account. Of course, no easy solutions are available. 
For instance, one solution can be well, the Committee con-
sisting of local MLAs, MPs etc., wiD give us the list of 
persons. We all ,know and you knoW better than us that 
we have to live with political reality and other considera-
tions. Therefore. something which is seeMingly attractive 
may not be acceptable or workable. One hon. Member 
suggested that the Committee consisting of Collector, M.P .• 
loe,a! M.L.A. can ~  a suitable person. I would not 
be very happy of the typic of recommendations even from 
such a ~'  because the reasons why, we have c0ns-
tituted 'the high-powered selection board arc'to ensure 
impartiality in the selections. I tried in the morning to say 
that the whole objective was to ensure impartiality. Un-
fortunately, the distribution of this dealership is looked 
upon as a patronage. It is giving a substantial opportunity 
to· the people if they have the capability to establish a 
ftourishing business in the face of keen competition. There-
fore. the perspective of the Government decision to set up 
these Committees was to ensure impartiality. Many times, 
it happens in the administration that we devise a scheme 
with certain objectives and test in on a different point. 
The idea was· to ensure impartiality and elimination of 
loeal inftuence. That is why, a retired High Court Judge 
from South Tndia and a retired Civil Servant from South 
India have been put on the Committee for North and 
West :India .liO that they can be insulated from local in-
flucnce.'I etc. That was the objective when the, scheme was 
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fotmulated. Any SOIUDOD which dilutes that will create 
problems for the Government and wiB oome in the way 
of reconciliDi the two seemiqly opposite points of vie9I. 
As I said earlier. an easy solution is not. possible. This 
theory-why elimi:oate lead influence When.. after all we 
arc selecting dealership in local areas and let cent per cemt 
appointments go according to the recommendations of the 
local leaders-was considered and not found feasible. 

While giving your suggestions, you may kindly keep in mind the 
whole ~  of the scheme. These are oil compa-
nies. Their business is to sell oil. Therefore, for setting up 
efficient dlstribution network. they are lookhlg for shop-.. 
keepers. E ~  cannot make an efficient shopkeeper. 
To be a good shopkeeper. one requires more than mere 
educatiOllal ~ . Therefore, while laying down 
the guidelinos, the idea precisely was that a person pos-
SOIling tile knack of numing an outlet should be taken. 
1bey are looking for such people who have the busine!l!! 
aeum.en." 

2.27 The Committee pointed oul ~ in the guidelines issued in 
]977, it had been stated that security deposits mould not be collected 
from Scheduled Casto/Scheduled Tribe people and enquired whether 
that policy was still . in force. The Secretary. Department or 
Petroleum has stated during evidenCe as undcr:-

·"r ~ advised that for kerosene and light diesel oil, there-is 
nQ deposit for anybody. For the retail outlet,· there is II 
deposit of Rs. 1,000/-. It is the same for all the categories. 
For LPG, the deposit is Rs. 1 O.OOO ~ for the general ca-
tegory and Rs. 1,000/- for Scheduled S ~ )  

Tribe . 

• AI the ~ of fact""\ verification the Mini.try of Enc:rl{)' (D"parlm .. nt of Prlroleum\ 
llide their O.M. ,",n. P-380H1/1'B4-10C dt. 1I;-1l-84 have rlarilj ... ~. nnd ... : 

"I am advise d that for ~  and ~  ~.  oil, Ih('r .. h ~ O . For the Retail 
Outlet theN' is 2 deposit of Rs. 1000/-for filling atation & ~. I ~ ) for Ii lIing -cum-K'tVice 
IIhItion. HOw"vcr, no !\e('urlty deposit h collected from SC/ST ~ . For LPG the 
deposit is rangin\{ between Rs. 5,000' 10 Rs. :iO,nool-for ~  ('aWgory <kpending upon 
th .. markets/towns. Hnwcvcr, there h no ~  deposit for SC/ST. 

For LPG, the d.-posit j. for cylind .. n. which liN' in th .. ~ )  of rill: ,,~ . For 
SC/ST, I her'· j, no derosit." 
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For LPG. the dCP,OSit is for cylinders which are in the posses-
sion of the agent or dealer. It has been kept low. For Sche-
duled Castes and Scbeduled Tribes it is on a S~  

basis." 

2.28. Effective from I-I-Un4. it was decided to earmark 25 per 

cea.t of lDdian Oil Corporation'" 'A' site retail outlet dealerships, 
SKOfLDO (Superior. Keroseae Oil/Light Diesel Oil) dealerships 
and Indane distributorships to ~ belonging to &hl'du\ed 
Cutes/Scheduled Tribes. With the take  over of erstwhile private 
011 companies (now known as Hiodustan Petroleum Corporatioa 
Ltd., Bharat Peuoleum Corporation Ltd. and I.B.P. Co; Ltd;), the 

then Ministry of Petroleum vide their communication dated 23.'-
1977 informed thl'! oil companies that 25 per cent of dealel"8hipsjl 
distributorshiPs of oil companies should be reserved for Scheduled 

. S ~  Tribes. The Minis/b'Y 011 Pettloleum, Chemic.t.S 
lllld Fertilisers in a later communication dated 5-6-1180 informed 
the oil companies that reservation penentages in J'e5peCl of varioWi 
categories (i.e. Scheduled Castes/Scheduled Tribes, IJncmployed 
Graduates, Physically Handicapped, Disabled Defence persons and 
Open) should be maintainNl for each State/Union Territory as per 

JOO-Point roster prepared for the purpose. The Mini'itry vide their 
letter dated 17-6··1980 further Infonned the oil rompanie!l th:.t the 
distribution of dealership/agencies earmarked for Scheduled Castes/ 
Scheduled Tribes in a particubr State/Union Territory 011 the basis 
.r ~ per cent reservation should be allocated between Schedu"lei 
Castes/Seheduled Tribt'S in proportion to their iuterse popufatioa 
in that StatK/Union Territory on the basis of a roster prepared for 

the purpose. The Ministry vide their letter dated 8-1.1981 Duli· 
cated that for the parpose o' rdemtlon of a particular location 
for SclIedpled Castes/SdteduIed Tribes, AaltembJy {Parliamen6try 
Constitut'..ncies rt'Serv ... d for S ~  Caste!i",lSebedult'd T M~ 

may bf" adnpted. 

. At the time of General. Electioa to Lok Sabha in 1_. out of 
~ total of 542 Parl.ialDentary C9nstltueades, the number 01 eGII-
'tiiuenc:ies ~  far S . ~ Castes and Scheduled Tribeti was 
71 and 40 respectively. In States, 0lJt of a total of 3821 A!lGetnltly 

~, tlte numbeT of constitueJICies reserved for ~ 4 . 

~ ~~ ad Scheduled Tribes was 5C% aDd 315 respectiftJly. WIIfJ'II 
reservatioa for Schedaled Castes and Scheduled 'I'rlhes in ...... -
~ .  of \'ariOU'l, petroleum 'O ~ hmJ .... 

-Provided on S ~ bR..oW!. the Commitfe.to "ee 110 rea1IOD • 
fe5e"ation or particular Iocation.'i ~  . Iw "micfelf' 10 
ftSe"ei P T ~ ~ ~ ; ' ~ OD)y. Act ~ 
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Sdaedaled Castes aad SdleauJecl Tribes amdidates are 
available in reserved as WIeI1 as 1IDI'eIIeI"Ved Pariamentuy /A--...bly 
c:oDStltuendea, tb. Committee are of the view that the nstrictioll 
impoIed vide MlDJstry's l.etter dated 8·1.1981 regarding reservatioD 
of locations for ~  Cutes/Sc:heduled Tribes on the bula 01 
resened. Parliamentary/Assembly c:o.aatitaeades should be remov-
eel. ..,,, 

%.291. Under the exist:iDg guidelh.es iaJued OIl 9..z-D83 ad 
.ppHeable from the year 1t8Z-8S onwards, 1110 person ia eligible fOr 

award of a new dealenhlp if' any ,or the following' dose relath'e8 
of the person already holds a dealership of LPG/KeI'CIIIeIle/LDOj' 
HSD/MS/J ... ubricating oil with Imy oil company: 

(I) SpOUlfl 

(iI) FatbnrfMother 

(iii) Brotber/SIster 

(tv) Son/Daughter .. 

Son-in-law IDaughtet-in-law 
(vi) Parents-in-law 

The above restriction applies to all categories, i.e. ft8erved and 
open categories and is obviously intended to ensure that tbe dealer-
ship. are not C'omered by close relatives. However, it needs to be 
examined whether inclusion of son-in-law, daughter-in-law' and 
parents-in-law in the restricted categories since they belong to a 
different family b coming in the way of enterprising Schedulecl 
Castes nnd Scheduled Tribes wbo desene to be given entourage.. 
ment in starting new ventures ... The Committee would therefore 
supest that the existing eligibility criterion in this regard may be 
reviewed. . 

Z.30. Under the guidelines. other things being equal, cooperative 
societies of respective resened categories are to be given prefer-
ence In dealerships. It bas ~  been provided tbat for rteserved 
catesrories; each member of the eo-operative society should indivi-
dually meet the ~ . criteria 'for tbat category, The present 
elidbllily criteria Include matriculation 88 the minimum educa-
tOllal oualification and thecOIldition of residence for ·at least three 
years hi the District witbin which the location· is situated. rrhe 
Committee feel that if ~  member of a ~  society .. 
renuired to fulfil sucb condttlons, it may be difBeult for eoopentive 
~ P.  of S('hcduled Castes/Scheduled TrIbes to STaft or the 
tnteftded ~  01' to fonn new coouerative soeletiell far the pur-
1NMIfl. The Committee 1herefore suggest that the n.tst1Dc eoDdl-
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tiou In the case of ~  lIOCieties ia the ................... 
should be cbaapcL -
2.31. ODe of the conditions in the existiDg guidelinell ia tbM the 

applicant should be a resident for at least three years In the CIOIl-
cerned district within which the location is situated for the 
appointment of dealer/distributor preference beiDg given to the 
person of the town/ area ~  the point is to be locatecl. In the 
guidelines issued earDer on 6-6·1980 (Appendix), there WIIS a 
provision that the applicant should be domiciled in the coneernecI 
State. 

The Government have not spelt out the objective behind tbe 
change in thc criterion of residence. As the pattern of reservation 
and aHotment of dealerships is based on State·wise quotas, the 
Committee Dre of the view that the advantage would be in requir-
ing the certificate of domicile in the State concerned. 

2.32. According to the guidelines, at the time of interview of 
candidntes for selection as dealers, the Selection Board is required 
to take into account factors such as, business ability, salesmanship, 
capability to provide the required facilities, exira-c1lJ'l'licul_ 

activities, outstanding sportsman/sportswom1n who has represent. 
ed the country in international event... ~  etc. The Com-
mittec consider that condition'! like exra-cumcular activities or 
participati" In intemation:oal !q)m1s evmts lire hardlv ~  lit 
the matter of selection of de"lers and could be titled to the dis· 
advantage of otherwise ~  Scheduled Came/Scheduled Tribe 
applicants. The Committf'e would therefore sUKgest that such COD-
dition!l ~  ~ deleted from the &t1lidelines so far as Scheduled 
Caste/Scheduled Tribe candidates are concerned. 

B. SELECTION BOARDS 

2.33 In the guidelin{'" ~~  on ~ 1977. the following procedure 
was laid down for constitntion of S~  Committee for selection of 
dealershioslagencies of Oil Comoanies: 

"In resoect of Scheduled Caste/Schec1l1lerl Trihes candidates, 
selectinn shollJd be made by a Selection Committee con-

sisting of:-

(i) A renres<'7ltative member of the concerned State Gov-

ernment: 

(ii) A nrominent memher ('\f Schel'hl1erl ~ ~ S  

Trihec; COmTTlllnltv to he nominated by the State Gov-

ernment concerned; and 
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(iii) District Mapaget' or an equivalent Officer nf the cpn-
cemed oil company. 

In respect of the ~  75 per cent of the ~. 

the selection Committee may consist of:- . 

(j) A representativc of the concerned Oil Company; and 

(ii) One represent#ltive each of two other· puhlic ~ )  oil 
companies." 

2.34 As per the latest guidelines issued on 9-2-t 983 and appli-
cable from the year ~  onwards, Selection Boards are to ~ COIl-

stituted l:>y the Oil industry for the selection of dealers and each such 
Board is to consist of a revred High Court Judge, a retired senior Civil 
Servant and a retired ofJJ.cer of the Oil Company. Asked about lhe 
details when these Selection Boards were set up, the Committee have 
been informed that on 10-3-t 983, two Selection Roards had heen 
constituted, namely, SelecJ:ion Board (North) to takc can' of Ntlrthcrn 
and Eastern sectors in liqe with IOC's regional areas of North :lnd 
East and Selecton Boards (South) to take care of Southern and Wes-
tern areas in line with IOC's Regional areas of South and ~ . Sub-

sequently, Dealer Selection Boards for Western and Eastern Scclllr:-. 
were constituted on 30-5.-1983 and 2-6-1983 respectively. With the 
creation of these Boards, areas of each Board were revised and made 
in :line with Indian Oil C9rporation's Regional ~'  for North, East. 
West, and South. The: Indian Oil Corporation administers the function-
ing of the SClection Boards on behalf of the Industry, 

2.35 During ~  the Committee enquired why it was .~

sary to include a retired civil servant or a retired officer of the oil 
Company on the, Selection Board and why there was no provhsion for 
:be inclusion of a Scheduled Caste/Scheduled Tribe person in the Se-
lection Board for safeguarding the interests of Scheduled Caste/Sche-
duled Tribe communities in the matter of allotment of ~  

distributorships .for different petroleum products. The Secretary. De-
partment of Petroleum ha!! stated as follows: - . 

"Tbis is a sensitive and in a way very difticult process. Many 
ipteSSUres operate. It was thought t1y O~  tha.t the 
objective of Govcmunent policy would best be achieved 
if we built into the system something which will ensure ob-
jectivity, impartiality, and also adequate concern for im-
plementation of these objective'S in spirit also. and not 
only in name. There are many pressures from various 
quarters. To put the whole matter beyond controversy or 
dcMab& or Iiluapicion. cta.amnent decided to consistitute 
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high power S;eJ.cction Board presided ovor by retired Hip 
Ceurt Judge. and assisted by people who have cxpcrlCl1CCl 
of Administration and filed conditions. In addition to r&-
tired I¥ Court 1udge, senior retired civil servants were 
there. They have experience of Administration. They have-
to interview people who come for various posts. Officers 
or ludge coming from one part of the country have been 
appointed in another part of the country. He will not ~ 

subject to local bias either from State Govenlmcnt or 
other agencies. It was originally provided that some (llJi-
cers of the Oil Company may be there. They have gol 
experience of the type of work to be done. It was though 
they will provide the inputs so that the persons selected 
are the right persons who can manage these outlets and 
agencies. But in practice' we have not appointed Oil Com-
pany's representatives. in the Board so far. We have got 
High Court Judge and senior retired administrative field 
officers. On the question why we have not included a re-
presentative of Scheduled Caste, I will say this: The way 
the Board is constituted, it is. expected that these public-
spirited officers will safeguard all these interests also. Of 
course, it is open to debate. But one view is this. I per-
sonally hold this view. For such Boards, it is best to se-
lect those J¥OPle on the basis of their personal qualities 
and integrity rather than representing a particular point 
of view. The CXpectatiOD is that they will bestow as much 
concern or:: even greater concern for the welfare of the 
Scheduled. Castes and Scbeduled Tribes and the deprived 
sections of society as those who belong to these communi-
ties. It may well bet that the retired Judge or the retired 
.civil SCfV'\D.t may belong to one such community. But by 
and large· it was thought that the Board as such may not 
be constituted on such a quota basis or representation 
buis. As it is, these Boards h8ve shown great interest in 
the ,welfare of SchedUled Castes and other categories. They 
have not recommended any de-reservation of a dealersbip 
or agency just because a suitable penon from the Schcd.ul-
ed Caste or ~  Tribe i'i not available. They are 
going out of their 'way to locate such people from lheie 
categories 8I}d recommend them for dealership. But your 
recommendation that there should be a Member of die 
Scheduled Cptc and Scheduled Tribe on the :Boardwit1 
certainly be considered; I will bring it to the notice of the 
. OoYemmcDL Jut I have· pen Ul explanation about GO)'· 
em.cal's tbIDking so far." 
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2.36 Asked since when ~ Selection Boards had been fUDIUon-
ing for the award of dealershil's by the Oil Companies, the Secretary, 
Department of Petroleum has stated during evidence as follows:-

"The Board for Northern Region covering Haryana, Punjab, 
Uttar Pradesh, Rajasthan, Jammu & Kashmir, Delhi and 
Chandigarh was constituted on the 10th of Mar'-'h,'1983. 
The Board for Southern Region covering Bihar, Orissa, 
West Bengal, East of Madhya Pradesb and North Eas-
tern States wall 'constituted on 25th May, 1983. The 
Board for Western Region covering Gujarat, Mahara-
sbtra and parts of Madhya Pradesh was constituted on 
the 30tb May. 19R3," 

2.37 When the Committee asked the Secretary, Department of 
Petroleum to quote instances where tbe selection Board had gone out 
of the way to select Scheduled CastelScheduled Tribe candidates for 
the award of dealerships of different petroleum products. the Secre-
tary, Df."partment of Petroleum has explainid the position as under:-

"For instance, at a particular place, if there is no Scheduled 
Calite applicant, the Board could merely recommend 
that a particular agency may be' dereserved but they have 
not done so. Now, on the basis of that information, I 
form an impression whether \\10 ~ has soHcited 
Scheduled  Castes and Scheduled Tribes or they are just 
trying to satisfv the procedural requirements, etc. What 
I said was that the Board has shown great solicitude for 
protecting the intel'ests of the Scheduled Castes and Sche-
duled Tribes." , 

. ~ During evidence, the Committee asked when was the last 
selection mru::le by the Selection Boards in the North-Eastern region. 
The Cbairman of IOC stated ~  one of the new Selection Boards 
which was conc;tituted held interviews in the' North Eastern Region 
in Mayor June, .1983 as far as he could remember. 

2.39 In the guidelines issued on 23-9-1977. it was orovided that 
a prominent memher of Scheduled Cac;te1Scheduled Trille would be 
nominated bv the State Government concerned on the Selection Com-
mittee,. The. Committee ~ T~  to VMW whethP.1' thic; nntctice was 
~  ~  at 'O'1"P.c:ent. 'The Chairman, JOC has exptaine4 
the l'051tion dun"!!' evidence as u'Oder:-

"Prior to the aooointment of ~  'RolmIs. whp,n the selp,ction 
was made by officers of the oil Companies, we used to 



set a representative of tblc Scheduled Caste/Scheduled 
Tribe through. the local . Government But DOW that we 
have special boards, that practiCe has been dis-continued." 

,2.40 When the Committee pointed out that inclusiOn of a ScJ1o.. 
duIed Castel Scheduled Tribe 'person in the Selection Board would 
create a feeling of involvement for Scheduled Caste/Scheduled liibe 
people, the Secretary, Department of Petroleum stated: 

"That is .lI\ost welcome. But it has serious impUcations. As 
theoretical issue, let us suppose that a retired High Court 
Judge belongs to Scheduled Castes lind Scheduled Tribes 
only. shall we say that he is looking after the interest of 
the Scheduled Castes &/nd Scheduled Tribes? But he is 
there as a .respectable judge." 

2.41 The COIl)lDittee enquired whether in view of the fact that the 
eastern part of the country was too vast, the Ministry would consider 
to have a separate Selection Board for the North Eastern region, the 
Secretary, Department of Petroleum  stated that the suggestion would 
be brought to the notice of Government for ~ decision. 

2.42 The Committee noted that according to the guidelines, at 
the time of inerview, Selection Boards were required to take into 
account inter alia extra curricular activities of the applicants and also 
give weightage to sportsmen who had represented the country in inter-
nationall event. The Committee enquired how these conditions were 
t'elevant in the maltter of allotment of dealerships and how far Sche-
duled Caste/Scheduled Tribe candidates would be in a position to 
satisfy this criteria. The Secretary, Department of Petroleum has 
~  during evidence as follows:- . 

"These are the various factors which have been listed. When 
persons from a particular category a-e being examined 
and if there are more than one, then this thing will become 
relevant. Suppose, in a particular agency in the Sche-
duled Caste and SchedUled Tribe cate2ory. there are more 
than one candidate, then various other fliCtors that the 
Selection Board may take into account become. relevant 
for inte,.-se comoarison. These are the facton; which the 
Committee will take into account ~ ' considering the 
merits of different candidates inter at! within the, 
category.-



~.4  ~  to the tat;t tbat all the. ~ ~ ,  rcc.civCd agarutll 
Ilpcci& a4YCrti&ements were ~ scrutinised by tlie Divisional 
Muapn beforcbeing put up to the Selection Boani, the ~ 
enquired about the reason for following this practice. The Secretary. 
Department of Petroleum has stated during evidca<:e as . ~ 

"Very large number of applications are receiVed &gainst ceaeh. 
advertisement. lnitiaJIy the Divisional Office with the 
Divisional Manager scrutinises them from the point of 
view of eligibility. They then prepare a statement of 
those who are found eligible and also statement of those 
who are not fowui eligible and why. All these appli-
ClAions are sent to the Selection Board and then the Selec-
tion Board looks at both the lists ·of the eligible and those 
who are not eligible. Detailed scrutiny is done by them." 

2.44 In reply to a question, the Committee have been informed 
that call letters are sent from the Board's Office to the candidates. 

Asked as to who was the appointing authority for distributorShips I 
dealerships, the Chairman, .JCC stated that the concerned oil company 

~  appointing authority on the basis of selection made by the 
Selection Board. 

2.45 Asked why it was necessary to have a ~  of candidates 
applying for dealerships for placing before the Selection Boards, the 
Chainnan, JOC bas stated during evidence as under:-

"Detailed verification in ~ field, if it is done for all, would take 
all the time of the BoaN. After interview, they give maxi-
mlDll four names withbut indicating the priority." 

2.46. When the Committee obserVed that the Selection Boards did 
not have their own source r:A verification and tlley ·were· dopeeding 
antirely on the oil companies for wrification and to that cxteet'they 
were not independent, the Chairman, TOC has clarified the position 
dming the ~ as un<fer:- . 

"The Board associates the companies to verify the facts in re-
lard to three or four OIIldidates. If die facts are not found 
correct by the Company. the BGanl again applies its miDd 
to see wbcther it bas iUlicient evidoDce to 4JIfIOYe whetht:r 
ftcts are cotTeCt or not." 

2.47. The 'Committee were informed that a panel of Scheduled 
CastefScheduled Tribe candii&tes ~ .Pft9IU'Id for the aUotmeo.t cA 
distributive agency after the ftdd iDvestigationby dleClOa.GelDed I>epart. 
meDt. When asked whetlter aaodler opportunity was given to a. Sclie-
duled Caste/Scheduled Tribe candidate who had not been selected by 



the Board, the Secretaty, Department of Petroleum has stated durin, 
evidence as follows: 

"The investigation which we have to do in the field is purely 011 
the question of fact. If the investigation report comes back. 
stating that partkular statement made by thIe candidate 
is not true, then I think: the Selection Board will go through. 
it searchingly." 

2.48. 6lucidating the point further, the Secretary, Department of 
Petroleum has stated as foUows:-

'"In the field investigation, some mistakes may take place and I 
have no heiitation in saying that we shall give an olW'-
tunity to the man who i .. proposed to be 1 ejected. After 
thIe field investigation, he may meet the Selection Board 
once again. ,. 

2.49. Asked what special steps were taken by the Oil Compan.re. 
when they woere unable to Jocate or identify suitable Scheduled Castol 
Scheduled Tribe can4idate& for the award of any distributive agency of 
petroleum product, the.Chainnan, Indian Oil Corporation has stated 

., during evidence as under:-

"If we do not find any suitable candidate either in the screening 
or interview st'dge, we re-advertise for the secOlld t:ime. 
Previously, after two re-advertisements. we used to decatc-
gorise. But from this year onwards, we shall approach the 
District Collector for recommending suitable candidatel;." 

2.50. Explaining the point regarding identification of suitable ~ 
duled Castel Scheduled Tribe candidates. the Secretary. Department ~ 
Petrolewn has stated as. follows:-

··We refer the case to Collector, State authorities, Director of 
Social Welfare with a view to locating the person. Tn the 
event of no suitable c2ndiciate available, if we dccatcgorise 
in one place, we make it good by reserving in another 
place. where we get suitable ~ so that the quota ~ 

sought to be enforced industry-wise and State-wise. There 
may be slight ' ' ~  from Company to Company but a'> 
in a State and the Oil industry as a whole, we try to enforCe 
the quota." 

2.51. A statement shbwing the number of persons who have beeG 
awarded dealerships for different petroleum product.. in the North-
Eastern region after the constitution of the Special Selection Board tor 



tho Eastern Region and the number ~ Of. them.belonging to Scbedu1ed 
CastesiSchedulec:t Tribes as furnished by the Department of Petroleum 
is as under:-

LPG DISTRIBUTORSHIPS 

.-------_ .. _----_ .. __ ._._----
·Total interviewl held Total No. awanied Awarded eo S ~  Percent. to (2) 

Calle/Scheduled 
Tribe out or (II) 

.S 

.------------- --_ ... _-----
7 Nil 

-----------
RETAIL OUTLET DEAURSHIPS 

Total intt:rYicwa hcId Total No .• wanted Awarded to . 8c:hr. 'PerceRlaF to ~) 
duled Caste/SChedul. . 
eel Tribe out Or(II} 

~ --------------
2 3 

---_._-----------
13 10 0 ~~ 

SKO/LDO DEALERSHIPS 

.. -.-.---------------------------------
. : Total interviewl bdd Total No .• war4ed 

II 

7 

Awanled toScbedul-Percent. to (2) 
ed Cute/Scheduled 
Tribe... oui of(m) 

3 

t (51') 



.~. Another statement showing theliUmbel' orpeiiiiiU who have beeii -.Wiided _u,_ 
deaJenhips for 4ift'erent petmleum ptoductJ In North, EutI.l.w,s aad 
South regions after the CQIIItitution of Special Se1ectiOll _ and 
the number out of them bcloncinl to Scheduled Caitel/SchcduJat 
. Tribes 1M furnished by tbe Department of Petroleum Is 8ft under :-. 

AS ON 31-8-'983 

LPG DISTRIBUTORSHIPS 
...... _. __ . ' . ~ ..... 

Oil Seloctioo Board Total TotpJ Awarded Pt'rcentW 
interviews No. award· to SC/ST to (II) 
ht"ld ed out of 

(2) 

3 • --_ .. _-----_._--_._---------
North 

&\t (t'Xdudin« N·E States) 

West 

&>uth 

Total 

® SC-2 8T-2 

12 

8 

91 

53 

I' 

100% 

.:1 Nil 

.6 66.Ii% 

RETAIL OUTLET DEALERSHIPS ~.; .O . O DEALF.RSIIIPS 

Total Awarded P '~ . 'Fotal Total Awanled P ; ~ ' Total 
interviewo 
held 

No. award to SC/ST (lI) intervit'WI No. 
cd out or (II) . beld .. warded 

10 SersT to (II) 
01110(2) 

---2----· 3"-' --.--... -- .. .. _._-_ .. _._---
23 ton".{, II ~  

, 100(:0 .. OO~ , • 

" .. Nil 9 <2 ~ )O ~ 

36 7 • 57'1% 13 100'\, 

~. .. . . ~. ----- ... . ------. . ~.
7' 13 6(SC) .6% 34 • • (ST) O~'~ 

-. _. ---. .._----
1.53. Ia die iakleJiaes _eel ~ 23-9.1977, provision "' .... 
... .. resPect of Sdlecblied Calte/SdledaIed 'f.rIbe cud .. _, selic· 
.. 01 deaIent ...... be made by .·Sdedioa COlll8dttee (0 ....... 
-« (I) • npreu.tatI,e . ...,..,. of dae coacel'lled State Gov_t. 
(I) • proadaeat 1DeIBber· of Sehedaled C .. /SchecIuJed Tribe romnua· 
..., to be ~ by die SCate GcrferlUllellt' eoaeerDAl ..... (IIi) 
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DiIirict Me • ., or aD equivaleat oftker 01 tbe ~ on eGa-
JNlDY· The proceclare repnliag IIeIectioa of d.ealen by Selecb 
ColIIIBittee eoatiaued upto tile year 1981-1%. It was decided that 
fnno the year 1982.83, selec:tioo of dealers would be IIUM\e by Selec. 

~  Board compo8lld "! a retired JIi&b Court Judge, a retired __ r 
(:!,n ~  ... ~ retired senior oil compaay officer. Accord.iaM, 
~~ . Boards were set up in March BIId May-June 1983 for the 

~ Soutbera aDd Westera Regtoas. ' 

The CODllldltee coDSider that the decision. to include a SdIecluJed. 
Caste/Scbeduled Tribe penon in tI¥ Selection Committee aDder the 
~ flsued in September, 1977 WIll fI10UDd BDd this practice 
sbouJd have been continned at the time of collStitution of Selectloa 
Board'i. Tbe COJDJDiIt. are of die view tbat each Selection Board 
should include a Scbeduled Caste/Scheduled Tribe person and where 

~ is not possible, a person belonging to Scbed.aled Caste/ScheduW 
Trib,f should be co-opted in the Board. 

1.54. As per existiDg procedure, the initial screening of .pplica-
tius is done by tile cODcemed ofticers of the 00 company wIddt 
advertises the deaIenbip. This screening is fOr tb.e scruday of ~  

.ppHcatioas Yil-a·vis the eligibUity of the condildates. Tbeiafter. 
list of aU eIIii'M taDdldatefJ as a1Io a list of candidates cOlllidered .. 
","! (be.... ..... wftIa their appIk:8doas is seat to the SeJecdu 
Board. 11ae candidates found eUgiltle are called for interview by .. 
SeJediDa Baud. The Board C8II also call. candidate not 10IIII4 
eligible by the 011 company, If In its opinton. the rejection by the on 
t'ompany was not jnstlli,ed. After interview of tbe cancUdates, the 
Selection Board submits a panel of foor Dames and then the 00 com .. 
pany ;coace"ed conducts field. inYMiption of the ~  eJa. 
,.aelled. Thti field investigation reports are forwarclAf to the Selec· 
1ioB Board which fonuulates its &nal recommendation. 

It i. ... thus seen that for a particular loaation, one of the tour em-
panelled caadidates can be seJ.ected for award of ~ after a 
scrutiny of field investigation reports. The Committee's concern is 
that a Scheduled Caste/Scheduled Tribe candidate should DOt unjustly 
~  eliminated at the field investigation stage. In reply to a questloa, 
the Seaetary, Department of Petroleum bas assured the ~  

duriaJl; eviclence th.t an empanelled candidate wIao5e applicatloall 
propoF.'MI to be rejected can be Jrivea an opportunity to appear before 
the Selection Board. The Committee would S ~ that before ~ 
a tinBllfecommendation an opportuait:v may be liven to the eJDpIlIl8IIecI 
(:aadidates whose applications are propG¥Cl to be refected, to reprc_t 
flleir case before the Selection Board, if they so cboo!ie. 



CRAPTER-m 

A. ASSIST ANC'E TO ALLOTTEES OF DISTR.IBtrrIVE 
AGENCIES 

3.1. In the guideline6 issued on 9-2-1983 which is. applicable 
from the year 1982-83 onwards, the income criterion of applicants 
is fixed as Wlder:-

"The gross income of the candidate. his parents, spouse and 
dependent children should not exceed Rs. 24,000 per 
annum. The candidate will have to furnish an affidavit 
sworn before a magistrate of notary public containing 
a statement of income in !\upport of his claiin. . The 
income will include . income from an sources such as 
salary, property, inte'restldividend, businesslprofession/ 
vocation, agriculture and other sources." 

3.2.· Based on the earlier guidelines dated 23-9-1977. in tho 
advertisements issued for dealership, a condition is imposed that the 
applicant should be able to arrange the requisite land!facUities and 
finance within four months of issue of Lette[ of 'Intent, failing 
which they are liable to forfeit the offer .of dealership. The income 
criterion and the time ~ of four months applies to all categories' 
of applicants. i.e. reserved as well as own categorie,. The Com-
mittee wanted to know how Scheduled CastelScheduled Tribe appli-
cants could be expected to arrange f4>r these ~  within a 
period of four months. In reply, ·the Secretary. Department of 
Pe'troleum has informed the Committee as follows:-

"The ~  made by the hon. Member are certainly valid 
and of yery great importance. In the very nature. of 
things, a person belongin& to a disadvantaged section 
will have certain disabilities in setting up business. 
Here. we. ~ thinking of his setting up a business which 
involves land. I don't say we have answers to all the 
problems' mentioned by hon. JMember. But' ~  have 
been working on a scheme for bank finance, so that 't 
substantial portion 'of his' capital expenditure, and rro· 
volving capital is given to the allottee or somebody 
. who has been given the agency..from ·a bank. A scheme 
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has been prepared, and it is at a very advanced stage 

.of consideration. I am confident we shall be finalising 

it soon. But I must concede that this scheme goes only 
to a certain extent in solving this problem, and not 

fully. It mC'ets the point that such disadvantaged sec-
tions should be given the site. It is a suggestion which 
I will forward to the Government's but its financial 
implications will have to be studied, because these are 

l:ommercial oper;:ltions. These companies are responsi-
ble to Parliament regarding profitability." 

3:3. Under the guidelines i..'isued for the year 1982.83, the iucom,e 
criterion is tbat the gross income of tbe candidates, his parents, spouse 
and dependent children should not exceed Rs. 24,000 ~  annum. Fur. 
ther one of the conditions of allotme!)t of dealersbips is that tbe appli. 
cant should be able to ~  the requisite land/facilities/finance 
within four months of ~~ of letter of intent, U ~ which he is liable 
to forfeit the offer of dealership. The iDcome criterion is evidently 
intended to ensure that the dealerships are not concere<l by w .. ~ .  

people. However, fi applicants, particularly weaker sections ~ 

the Scheduled Casf,f!s/smeduled Trihes ~ reqaired to arrange for 
lad/facilities/finance witllinsucll short period, it i" doabdlll ~ 
many of them would be able to do foiO. De ('.A)mmittee. Cherefele.. 
recommend tllat while U ~ t\oeaierships. Govern ... t .... the ell 
Cempanies should 'assist such SC/ST applicants in providiag facllities 
like allotment of Land, sandion of Telephorr conaection alld saaction 
of Bank finance at cont'essional rate of intereM etc. 

n. MA1NT£NANCE OF ROSTERS 
3.4 The Ministry of Petroleum. Chemicals and FertWzers (De-

partment of Petroleum) in their letter No. P·190 ~ O  dated 

5·6·1980 laid down that the reservation percllntages in respect of 
various categories (SCIST. Un-employed Graduates. Physically 

Handicapped. Defence personnel disabled in war and others) for 

award of dealerships lagcncies of oil companies shall he maintained 
for each StatelUnion Territorv. A tOO-point roster (Tndustrv 

RO!>ter) to be operated on a rolling basis was adopted by the oil 

Tndustry with a view. to ensuring reservation ~  for the vari. 

nus categories for each StatelUnion Tcrritorv. 

.~ The Ro<;ter system hein!! ~ in the Oil Industry as a 

whole is ~ under:-

(j) R FT A II. OlTTtFT'SKO·U)O DEA l.ERSH1PS: 

(a) Industrv Meetin)!s are convened periodicallv and durift2 

these Tndmtry ~ . each oil Company brings a list 
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. indicating the locations Slate-wisejUnion Territory-
wise fot inclusion in the Roster. 

(b) A ~  is maintained by the Co-ordinating oil Com-
.~  showing the details like locations, Civil Districts, _ 
catc:.aories for each StatejUnion Territory. The cate-
gories are entered in the Register as per the too-point 
Rostel' against each SI. Number. In order to decide the 
looa&ioos. lots are drawn amongst the Oil CompanietL 
The iDa 1 Roster is prepared showing the State, Loca-
tion, Civil Dilitrict. Oil Company and category. This 
atativeRostcr is forwarded to the Ministry. 

(c) The system explained above was followed for the Roster 
,ear 1980-81 and 1981-82 and in case of SKO-LDO 
Deatenbips., even for 1982-84 (Part-·J) Roster. 

3.6 Regarding Retail Roster for .1982-84 (Part-I), the Industry 
adop&ed a different basis for identifying the locations for eaoh oil 
company as the locations were identified based on a Survey conduct-
. ed by the Oil Industry which is known as Five-year Survey. Viable 
locatioDS wereidcn·tified for locating future dcalerlihips. ,Locations 
~ picked up f.r<a this I!IUlvey by the Jndu.W'y Working ,Group and 
were pooled together. The Oil Companies then drew lots out of 
these locations for preparing the Roster. This was done by each Oil 

Company in relation to its entitlement. 

3.7 The Fivc-year Survey is furtber supplemented by certain 
locatioas iderMiied 011 tbe bflSis of-feasiliility studies conducted based 
Oft MiDistry of Energy (Departmalt of Petroleum) refcreaces from 
time 10 time. This is an on-going exerci&e. 

(il) LPG DISTRIBUfORSHIPS 

3.8 Each on Company compiles the list of !ocarions wltich 
it would like to be covered in the Roster based on the data received 
from their-Divisional officeslRegional offices and a jOint Industry 
mC'!tiJlg is theD held where the locations tabled by each oil company 

are discUised and finalised based on the foltowing considerations:-

(i) Locations where the existing distributorships have reach-
ed the ceiling limit as also where waiting listlpotential 

beyond ceitinF limit is available. 
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(b) Supply/equipment logistics and product availability of 

each oil r.nmpany. 

(c) populath-:n/potential of virgin towns. 

3.9 After I'onsideration of the above factors, the location are 
finalised. Out of the total, approximately 50 per cent go to lOC 
and 25 per cent each to BPC and HPC. Except for. margl?a1 
adjustments, each oil company is allowed to cover locations ~  
it intends to cover in the Roster initially. As regards reservatIon 
of other social objective categories, by and large, comparatively 
bigger towns are earmarked for these categories. and comparatively 
smaller towns for 'OTHERS' category, as far as possible in the 
1982-84 Roster for LPG Distributerships, in line with the discus-
sionl,hold in an Industry Meeting in the Ministry on 4th January 
1983. A copy of the Mnutes circulated by the Minhltry vide their 
Ref. No. P/19011/42/82-IOC dated 17-1-1983 i;; at Appendix--V. 

3.10 Once the locations are finalised on:1O Inclm:try hasis, they 
are categorised on the basis of tOO-point RostcL' State/Union Tetri-
tory-wise. 

3.11 In case of any dereservation/dr')p-Oltt of locations, the 
necessary adjustments are made in the suhsequeBt ROster to make 
good the short-fall. 

3.1? Each Oil Company after the 3b'we e'Jercise, maintains its 
own controllProgress Register for ~  monitoring. 

3.13 Asked who was the officer incharge looking alter the main-
tenance of rosters in IOC and other :Jil companies for the award 
of dealership' to Scheduled Castes/Sl!hc-iuted Tribe .. for differenl 
petrolE!'llm. products, the Chairman IOC Ltd. has f:tated during 
eVidence lUI under:-

"In the -Indian Oil Corporation this i.. dealt with in our 
Marketing Division and it comcs under the General 
Manager (Sales). He is here and his officers are also 
here. We will Bit. with you and explain to you in de-
tail. But I am told th$t the:;e rosters are sent tl) the 
Ministry and they are specificD.l1y approved bv the Minis-
try also. So, there IS n i!reut deal of avthentication." 

3.14 Elucidating the point further, ,the Chairman of Bharat 
Pet.roleum. Corpora\.ion Ltd. has 'itated as under: ---

"'l'he roster for the ~  it. main!;ained by 13harat Petro-
leum insofar as retail outlets are concerned. So far as the 



31 

kerosene and LDO dealerlihips IF cor..cerned, it Is maJn-
tained by Indian Oil' ~ . . I will show the roster 
to you at the earliest c)pportI.Llnty. What is maintained 
. by Bharat Petroleum Ms all·e'.ldy beEln given to you thJs 
morning." 

:U5 When the Committee pointed out that some of the rosters 
shown had no authenticity at all, the Secretary, Department of 
Petroleum stated that some of their responsible officers would bring 
these rosters for inspection and in cue any mistakes were there, 
Ihey would takt: Hction to rectify them as pointed out by 'the 
C"mmittee. 

3.16 SubSequently on the 24 September, 1983, the rosters were 
brought by the officers of the Oil Companies and placed before the 
Committee for Scrutiny.,) , 

3.17 It is seen that Dealenhips/distributorships are award8d by 
oil companies for· various petroleum products, namely, Motor spirit, 
High Speed Diesel, Superior Kerosene Light Diesel, Oil and 
Liquifted Petroleum G88. Separate registers are mainJtained for the 
. purpose. Reservations for various Social Objective Categories and 
others apply to each petrole'Um product for whlcha 100-point roster 
for the Industry as a whole is maintained. RAervation percentages 
are to be maintained for each State/Unio!} Territory. The inter Be 
distribution of dealerships among Scheduled Castes and Scheduled 
Tfibes is on the basia of their population in each State/Union 
Territory for 'which purpose a separate roster has been devised. 
After locations are finalised and categorised on the basis of 100-
Point Roster State/Union T ~ each oil company ~ 
tains its own control/progress Register for day-to-day monitoring. 

3.18 DurinI' scrutiny of some of the registers shown to the Com-
mittee, it was noticed that some of the entries were not complete. 
Entries regarding reservation of a location and to final allotment 
to a dealer could not be ascertained without reference to the regia-
ters maintained by the oil company which advertiaed the dealer-
ship. An abstract regarding dealerahips actually allotted agalnat 
the reserved quotas in each year was not prepared. Nevertheleu 
the Committee got the impression that a beginning has been made 
in the proper ~  of rosters in accordance with the policy 
laid chm by the Government in consultation with the oil cern-
panip ., 
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J.19. The <:olllmittl!t' fintl that :.I Illllllber of registers arl' llIain· 
tained by tht oil cOlllllanit's LN order to keep records of allotment of 
dealerships/distributorship... of pet'fOlellm products 10 the Social Ob· 
~  Ollegories (which indude Scheduled Castes/Scheduled Tribes) 
und others un thl' basis of prcsnibed reservation percentages on State· 
wise ~ . A systt'm of maiutuining rosters on industry hasis wUs 
introdm'ed with dfect front 5.6-19KO. A scrutiny of SOIU,e of the 
registers loIhoWIi to thc ~  indicated tbat a beginning has been 

~ in the matter of proper maiutenaace of roster. However, the 
presellt s,p;ftom of rnllkinJ!: entril'S ~  keeping the registers up-to-date 

~ to he improved. l'wllcr [('('<I-hack froui the oil ('ompanies to 
th.p {'o-OJ dinatin!!: oil company in till' mailer of actual aHotments 
against reseorvaliOR qllota.s is loUSO nccessary. The Committee would· 
also stre!'ls that tile roster registers should be checked at regular inter-
vals by the oRkers who may be desiWlated for the ~ and dis· 
' ' ~  noticed should be rectified. In view of the volame of work 
involved ill the lI111int('nam'c of registers, the feasibility of computeris. 
~ the duta Illay also he ('xamined by the ~ . 

C nEN.'\1\1l HOLDINGS/'l'HANSACTIONS 

:LW ) ~ Fvitknt·(·. the Committef' f{'ferred 

bennmi tnms:lctions in 1 he allotment of dealerships 

know how II1;s problem was proposed to be tackled. 
Dep:utml'nl Ill' p, .. trlllpllm ~; ~  ~ ~' follows:--

to prac.tice of 

and wi.lnt.ed to 
The Secretary, 

"Thjs if; :1 very c(lmplex issue. I shall he grateful for 

I'nlighlenmelll from this august Committte as to how this 
problem should he dealt with. I do not say Ul.a!t we have 

tinal answers to this problem of what the hon. Member 
lws said :I,: undl'l'servinr, people, in the name of eligibility 
gl'lting 111<'1)1, It is not a problem which is peculiar to 

thc' :1\\';\1'(! of de:t\I'l'ships of Lhe oil companies. it is a 
problem which we are facing in the whole fielJ, whether 
it is IRDP or :mv other programme: wherever ·Ne lll'al 
with the weaker sections, we face this problem. Though 
this is not given out in the p:1pers which we have sub-
mitted. personally 1 have no doubt in my mind that the 
instances of hellami holdings may be high. bec;llL;c there 
is a basic uifficulty in this case. We wish to heir some-
Lady w flO belongs to the deprived sections. By ~ . 

"deprived Sections" do not have the resources, :md these 
art'!' highly suught after. There arc other people \flto are 
prepared to takl' them over under cover of benami. I 

haVt' ~ '  tliese '.~ with ~' colleagues in the 
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oil ~ . I am afraid, we have no statistical base 
on the baI!Iis of which I ean giye a rnot'e definite answer 
to wbat is the exteftt of thil! p!"8b1em. But with my ex-
perit'nce in other walks of life and various :ldds of 

~ , I have no doubt in my wind, aud this 
is also the perception of my ~, that . ~ pro11lem 
is there. What is the s6lution to this problem, frankly 
speakinG we have no answers. We shall be gruteful to 
this august .. Committee, if it could. give any suggestions, 
we shall certainly try to work it out. One suggestion 
which bas corne is that the outlets may be owned by the 
Compallies arid given to certain members of the dis-
advantaged seetions on grant or lease basis. Its ftnancial. 
and admInistrative aspects we should certainly examine. 
U we try to find any other solutions, some of the other 
basic objectives of the national policy get diluted. For 
instance, e\'en amongst the Scheduled 9astes thcre ~ 

rich and wen-educated people. It so bappens that even 
among the backward sections there is the elite, and it is 
a fact oC life, a fact of our economic development ~  

the last '30 years in everj section that it is the elite that 
has taken the beneftt of most of the concessions. Among 
the Scheduled' Castes there would be two problems. One 
is, the benefit will go to the eUte, secondly. those .who do 
not belong to' that category will take people from that 
category as cover in order to get the benefit, what is 
referred to a benaini. The problem is complex .. nd re-
q'Uires consideration by admfnistratOl'l, soetclogtsb and 
planners. It is not a problem only of retail 0\t'tlet8 for 
LPG. t'ais aupat bolly has bon. Members who have 
..,...ienrae of pu.blic life. I QIl usure you that what-
ever sqaeationa are eoming w1U.cb nn help in acbieving 
the ~ , we will do 'it." 

3.21 The CommUtee pointed out that it was a fact that because 
of the benamitransactions in runnina- distributive agencies of 
di1terent petroleum ~ Scheduled Caste/Scheduled Tribe 
people were e¥plolted the most. The Committee desired to know 
what special measures were contemplated by Govemment to 
minimise these benami transaction! so that exploitation of the 
poaNIt 01. Ute poor eoulcI be done away with. The Secretary, De-
partment of P ~ bas stated during evidence as under:-

. 
''SlIt', if you will 1'fie8I1, we had a discu8tion on tAil in the 
mornDtg. 'IlW! was a point on wtdch I IIOUBht ar. eft-
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lightenment from this august body. Some discussion on 
this took place. The benami tranltaction is a thing which 
is not a speciality in the oil dealer ships only but it is 
there in all walks of life." 

3.11. During evidence when the COmmitte.e referred to benami 
transactions in dealership business, the Secretary, Department of Petro-
leum stated that "personnaDy I have no donbt in my mind that the 
instanc,es of benami ~ may be high, because there is a buic 
difficulty ~ this case. We wish to help somebody who belongs to 
the deprived sections. By definition, deprived sections do not have 
the resources, and these are highly sought .~ . There are other 
people who are prepared to ~ them over under cover of benami". 
It Is seen that in the ,~  ~  by the Department of Petroleum 
to the pubUc sector oil companies from time to time, an elaborate 
procedure for screening of applications, interview by Selection Board. 
field investigation etc. has been prescribed. The Committee, there-
fore, expected that benami dealershiPs would have been kept undet 
check. This is not so as is evident from the statement matte by the 
Secretary, Department 'of Petroleum before the Committee. Thus 
the very ~ of bringing socially deprived groups into the dealer-
ship business is defeated. The Committee do not consider that the 
problem is insurmountable. If the Gov,emment and the oil Companies 
can introduce an efficient ~  for regular and surprise inspec-
don of the working of the dealerships after allotment, there il) no 
,reason why malpractices in this business connot be kept under check. 
The Committee recoIDJD,end that the eS-isting set up in the oil Com-
panies for inspection of the ~  of the dealerships should be 
llUitably geared up. 

3.23. When the Committee wanted to know whether ~  

would consider any method to prevent benami holdings in dealerships, 
the Secretary, Department of P ~  stated that "one SUggestiOD 
which bas come is that the outlets may be owned by the Oil Compa-
nies and given to certain members of the disadvantaged sections OD 
gtant or lease basis. Its financial and administrative aspects we should 
certainly examine." 1be Committee suggest that a system of Oil 
Companies owning the retail outlets and allotting to the Il'C8erved 
categories, particularly Scheduled CBStts and S ~  Tribes may 
be CODSidered for introduction OD a selective basIS. 

D. ALLOTMENT OF DISTRIBUTIVE AGENCIES 

(i) Indian Oil Co,-poration 

3.24 The total number of .Retail oullets and LP~  
dealerships in existence as on 31-3-1963 in the Indian Oil Corpora-
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tion Ltd. and the number out of them being operated by Scheduled 
Caste/Scheduled Tribe persons are stated to be 88 under:-

---------------'----
(i) Ret, il outl.,ts (MS/HSD) 

(ii) K.,rosenr dealerRhips 

(iii) LPG distrib ... tors 

Total 

-------------_. -----

se 

73 

67 

ST 

13 

3.25 The total number of Retail outlets/SKO-LDO and. LPG 
distributorships awarded by Indian Oil Corporation Ltd. d'uring 
1980-81. 1981-82 and 1982-83 and the number out of them awarded 
to S~  Caste/Scheduled Tribe persons are stated to be as 
under;--

Year 

----.---
1980 -81 

IgRI-O" 

IgS2-83 

Total 

._-------.,-
Retail se ST SKO 
outlet! LDO 

26 8 

92 9 5 23 

240 43 19 70 
---_. 

358 511 114 101. 

.---.. -----
se ST LPG se ST 

_._------
2 .6 3 

3 \I I !III 113 3 

II 5 11\1 24 8 

.. 6 7 11,89 50 1\ 

(ii) HiflduBtan Petroleum COrpo7'Iltion 

3.28 The total number of RetBJl outlets (MS/HSD), SKO/LDO 
and LPG dealerships awarded by HindWltan Petroleum Corporation 
Ltd. ~ on 1-4-1983 since the introduction of the reservation policy 
effectIve from 23-9-1m and the number out of them given to Selle-
du1ed Caste/Scheduled Tribe persons are stated to be as ~

(i) R.etair oUllet. (MS/HSD) : 

(ii) 3KD:LD) 

Total SC Ie S't-(Oombir.ed) 
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3.27 The total number of Retail outlets (MS/HSD), SKO/LDO 
and LPG distributorships awarded by Hindustan Petroleum· Corpo-
-ration Ltd. during 1980-81, 1981-S2 aDd ~  and the number out 
of them given to Scheduleci CastelScheduled Tribe . persons are 
'stated to be as foHows: 
-----... ------_._------------------
Y"ar Retail outll"b Se/ST. SKO/LDO SC/ST. L.P.C. SC/ST 
---_._--------_._---_ ... _---
1980-81 39 6 19 4- II 4-

1981-811 48 II 14- 70 6 

~  133 35 118 9 103 117 

------,------- . ~ --- ~.,

Total 120 +3 61 13' 1&4- 35 

----,..,,-_._--_._--_._----------_._-._----._ .. _----. ----
(iii) Bharat Petroleum CO''Poration 

3.28 The total number of Retail outlef6 (MS/HSD) SKOlLOO 
and LPG distributorships in operation as. Qn 31-3-1983 in Bharat 
Petroleum Corporation Ltd. and the number out of them heing run 
by Scheduled Caste/Seheduled Tribe persoIUI aTe stated to be as 
follows:-
~ '

Total sc ST 

--.---------.---
(i) Retail ~~' (MS/HSD) 

(it) SKO/lJ)O 

(Ni) LPG 

•  I 

3· 

5 

10 

---. _._._--.. ------._._--
3.29 The total number of Retail outlets (MS/HSD) 'SICO/LDO 

and LPG diEltributerships ~  by Bbarat Petroleum Corpora,-
tioft Ltd. duriQi 1980-81, 1981.82, 1982-:83 and the number. out of 
them awarded to Scheduled. Caste/Sche<iuled Tribe persons are' 
statec:l to be as under:-

----... -.. ~ ------
Year US! SC S1 SKO SC 81 LPG SC ST 

HSD /LDO 

... ~ --'--_._-.. 
rg804h • 6' 3 6 

1981-80 '- 19 !I 14 +9 15 

19811-83 95 16 3 !1'5 !I 77 1111 7 

'lotal . ~  18, 3 45 7 

-------_ ......... ' ---------------
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. (Iv) IBP Co. Ltd.. 

3.30 -4fhe total nwaber of Retail out1eCB (MS/HSD) ad SKOI 
LDO dealerships commissioDed till 31-3-lt83 by IBP Co. Ltd. and 
the number out of them ~ operated by SebeduJed ~S

duled Tribe perlOns are Itated ~ be as under:-

-... -----.---.--.. ----.. ~ .... ~ .~ 

Total SO/ST (combia-or ... ) 

---------_._._._----.----... _-_._---
(i) Rdait outlrt 
(MS/HSD) 

(ii) SKO/LDO 

10119 18 

II 

3.31 The total number of Retail outlet! and SKO/LDO diltribu-
terships awarded by IBP Co. Ltd. d'uring W80-81, 1181-8%, and 
1962-83 and the number out of them given to Scheduled Castel 
Schtduled Tribe people are stated to be as follows:-

---._-------. --.•. _-------.. "---.. _----_ ... -
¥ear Rrldl SO/S'l SKO{ &c/ST 

oulle-IS LOG -

1980-81 Nil Nil Nil Nil 
1981-811 114 3 Nil 

1,s1l-83 .55 5· IS 3 

_._-----
Total 79 8 1+ 3 
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3.34. ,In a note furnished to the Committee, the IBP Co. Ltd. have 
stated that one of the major reasons for shortfalls is 9wing to the fact 
that at some of the locations under the reserved 'social objective cate-
gories' (whicll iaclude Scbedulfd. Castes/Scheduled Tribes) citRcr the 
reipODSC to the. press advertiiements was poor or thOie who responded 
were roWlU to be ineligible ~  per the criteria laid down for lielection or 
were found not suitable during the interviews by the Selection Com-

~. which were constituted as per laid down procedures in the 
various guidelines, as applicable to tbe particular Roster . Plan under 
which d\c dealerships had been advertiled. In such ClIla and in line 
with the policy gttidelioes !aid down by the Mini8try, ..ctioa was taken 
either to readYertise the same under the original category once again 
or eJse to decategorise the dealt.rihips to Otlw (Open) categories. 
Howevea-, to make up the shortfall l'esulting from such dereservation. 
necessary action hali been taken by the Oil industry while finalising 
the subsequent rosters. t 

3.35 •• The Icservation percentages for the various 'Social Objective 
~ ' are being ensured by the Oil Industry On an all·India basis 
(or all oil companies together and theae percentages tRay not be in the 
dMtd ratios for each St?te for each Oit COrnpaly. It is the endeav-
aUt' of the Oil Industry and all efforts are made by them'to ensure durt 
theprecentages l3re kept up achieved, on an all·Mdia basis fOr tIae 
entire Industry and also to ensure that sllQrtfaUs, if any, in a partieul ... 
RO!rter Pfaa in the award ofdea1erships to the 'Social ~  Cate-
gm'it.s' (includinl! Scheduled C85tes/Schedtdod Tribes, are adjmred in 
the suh!:equent Rosters. 

3,36. During evidence the Committee enquired as to what special 
steps were being taken to wipe out the shortfalls in the aftotment of 
distribltlivc agencies to Scheduled Caste/Scheduled Tribe people in the 
Oil ~,, . The Secretary, Department of Petroleum has stated 
that U-0iIU tbe year 1983 they have fixed reaervatioa quota which is 
much more than 25 per cent 50 that the sbortlalls caa' be wiped out 
quickJy. He Juts fuftbel' infotnlCCi the Commiuee that iD lodian Oil 
Cor,aration there is an achievement.of 18.2 per cent ali 1M as Wowr 
Spirit aDd High Speed Diesel is co.ncerned whereas ill kerosene Cilld. 
LPG it is 25.3 ,PU cent ·and 1&.4 per cent respecbvdy. In Hiadustan 
Petroleum these percentages are J 9. 15 aad J 9 reipCCtively. 

3.37.' Ex.plaining the position further about the steps taken to wipe 
out the shortfalls in the allotment of ~  agencies to Scheduled 
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Caste/Scheduled Tribe people, the Secretary; Department of Petroleum 
has stated as fol'lows:- ' 

"The steps are being taken to make good the shortfalls. It is 
not that the pertonnance .is 7ero. If we have Teached 19 
per cent or 20 per cent tOday, we expect that we will be 
able to reach 25 per cent. Tn reach the target, it is nCt 
necessary to liheralise further the terms and conditions. 
If suitable candidates are not available, we contact the 
district authorities, the State Department of SocIal Welfare, 
etc. in order to identify the candidates. The situation is 
improving year by year. In all cases where the target has 
not been &thieved. we are fixing a higher target for the 
('urrent year so that 25 per cent  target can be achieved 
as eady as possible. We are confident of achieving the 
target. In the ~  of the suggestion made by the Com-
mittee, we will certainly consider' changes in the guide-
lines." 

3.3R. When asked whether Government would agree that until the 
backlog was cleared fAl the outletsshoulc;l be given to Scheduled Castel 
Scheduled Tribe people, the Secretary, Departmf'm.t of Petroleum has. 
stated during evidence that it will be difficult teo do so as Scheduled 
Caste/Scheduled Tribe is not the only social objective category. The 
Committee wanted to know when the entire shortfalls would be wiped 
. out. The Secretary. Departtr.ent of Petroleum has stated during evi-
dence as follows:-

"1 am confident thblt in a. year or two, the shortfalls will be 
filled up. Today, the gap is not much. We have reached 
the figure of t 9 or 20 per cent. The gap' of remainiDg 
5 per cent could bl.' made up in a year or two." 

3.39. Resenation of 25 per cenf of the dea1erships/dlstributor-
ships of petroleum products for ~ '.<  ~~ and Scheduled 
Tribes was Introduced by the Inditn Oft Corporation with effect from 
1-1-1974. WIth the take over of erstwhne private 011 Companies 
(now knOWn as Hlndutan Peotro1eom Corporation. Bharat Petroleum 
Corporation and, I.B.P. Co. Ltd.) the poUcv 01 .~  for Sche-
duled ~ and Scheduled TribeR was extended to these 011 Com-
panies with eRect from 23·9-1977. . It was dedded that with effect 
from 5.6-1980, ft5ervation p,4!rcentages in ~  nf Scheduled ~ 

and Scheduled Tribes and other resened categories should be main· 
talned on an Industry b'asis a!i a whole. 



.., 
From the data fumished to the Committee it il seeD that ia t1ae 

case of LPG distribatonbips the percentage of allotments to Sche-
duled Castes aDd Scbeduled Tribes duriag the years 1980-81, 1981-8% 
and 198%·83 was 18.5, 18.% aDd 30.1 r,espectlvely. ID the cae of 
Retail outlet (Motor spirit, 10gb Speed Diesel) dealerships, the per. . 
centage of allotments to Scbeduled Castes 'and Scheduled Tribes during 

~ years was 11.3, 10.8 and ll.6 respectively. In the case SKOI 
LDO (Superior Kerosene, Ught Diesel) dealerships, the percentage of 
allotments to Scheduled Castes and Scheduled Tribes during ~ 

years was %4.%, 11.3 and %%.1 respectively. The aDotmeDt of dIstrI· 
butorships/dealerships to these communities have thus ~  generally 
below the .~ percentage of %5. The Committee have b,een 

~ by the representative of the Department of Petroleum during 
evidence that the shortfalls would be made np In a year or two. The 
Committee expect that the Oil Companies wID make concerted efortl 
to fulfil the assurance. 

3.40. During discussions ~  by a Study Group of the Committee 
with the representatives of Scheduled  Castes aDd Scheduled Tribes at 
Bomboy in June, 1983, a suggestion was made that ceiling of 3500 
cylinders per month for LPG agency shoulcl be raised to 5000 ~  
month. A non.official has also suggested to the Committee. that whfle 
reserving locations for Scheduled Castes/Scheduled Tribes, viabDity 
of the unit should ~ given special consideration. These suggestions 
may be considered so that the Scheduled Caste/Scheduled 11ribe aIlott· 
ees with their Umited resources are able to run the d.mershlps 
profitably . 

NEW DELm; 
March 1, 1984 ------_ .. 
Phalguna 11, 1905 (S). 

:  r 

27S4 LS-4. 

A. C. DAS, 
Chairman, 

Committee on the O '~ 

of Scheduled Castes and 
Scheduled Tribes. 



APPENDIX-l 

. (Vide para 2.3 of Report) 

GOVERNMENT OF INDIA 

MINISTRY OF PETROLEUM 

No. P-270151186!74-IOC (Vol. II) New Delhi 

To 

the 23rd Sept., 1977 

Shri C. R. Das Gupta, Chairman, 'Indian Oil Corporation 
.Limited Indian Oil Bhawan, Ianpath, New Dclhi-llOOOI. 

Shri R. M. Bhandari Chairman-cum-Managing Director, 
Hindustall Petroleum Corporation Limited United Com-' 
mercia) Bank Building Parliament S ~ , New Delhi-
110001. 

Shri R. N. Bhatnagar, Ch:!ir1).lan-cum-Managing Director, 
Bharat Petroleum Corporalion Limited, ECE Building, 
Connaught Place. New Delhi-I] 0001. 

Shri R. M. Bhandari, Chaimlan-cum-Managing ~  

Caltex Oil Refining ('India) Limited. .Thaper House, 
124 Ianpath. New Delhi-llOOO1.' 

Shri A. P. Verma, Chainnan-cum-Managing Director, Indo.-
Burmah PettQlewn Company Limited. Allahabad Bank 
Bllilding. Parliament Street. New Delhi-IIOOOl. 

SUB: Policy fer award of deulers,hipsiagencics of Oil Companies 

Dear Sir, 

The scheme of. reservation of dealel'shipsiagencies started in Nov-
ember t 969 when all the dea1erships!agencies of India Oil Corpora-
tion Limited were awarded to unemployed Engineers ;Graduates 
under the age of 30 ~ . This policy continued till December. 
1971 when a scheme was evolved by which all JOC dealerships! 
agencies (excluding 'B' site retail outlets) we(e being awarded to dis-
abled Defence Personnel, war-widows, dependents of those killed or 
missing in war and ex:servicemen o.n the recommendations of the 
DirectoJl:ate General of Resettlement, Ministry of Defence, This 
schemo bas been kept in abeyance from 1-2-1975. 
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2. Effective from 1-1-1974, 2S ~ cent of all agencies (exclud-
ins 'B' site retail outlete;) or IOC, were reserved for persons belong-
ing ~ Scbec;luled Castes and Scheduled Tribes. . 

3. I am directed to say that Government has now decided as 
uDder:-

(a) 25 per cent of ..all types of deaJershipsiagencie.<; (i.e., 'A' 
and 'B' site retail outlets!dealerships, kerosene!LDO!LPG 
agenciell!distributorships) should be reserved for persons 
belonging to Scheduled CasteslSchedu!ed Tribes, not 
only in respect of IOC but in respect of other public 
sector oil ~ as well. The remaining 75 per 
cent of tbe dealershipsJagencies should be awarded on 
commercial clmsiderations. However, in respect of these 
75 per cent agencies, preference should be given to 
genuine and efficient Consumers' Co-operative Societies 
and A ~ T  Corporations, provided other things 
are equal. 

(b) No per<;on ~  be awarded a new dealership;agcncy 
if he or his other close relative like his spouse, father, 
brother or lion alre:.tdy holds a dealership/agency with 
any oil company. 

(c) AU appointments should be made after advertisements 
in Newspapers in circulation in the area cClncerned. 

(d) In respect of Scheduled Castes!Scheduled Tribes ~ 

dates. selection lIhould he made by a, Sck.ction Com-
mittee consisting of: 

(i) A ~  member of concerned State'S Govern-
ment. 

(ii) A prominent member of 5eheduled ~ ;S  

Tribes community to be nominated by tbe State Gov-
ernment concerned; and 

(iii) Disirict Manager or an equivalent officer of the COIl-
cerned Oil ~ . 

(e) In respect of the remaining 75 per ~  of ttJe dealer-
shipsiagencies. the Selection Committee may consist of: 

(i) A representative of the concerned Oil Company; and 

(ii) One representative each of two other pub:ic sector oil 
agfJDcies. 

(f) TIll! Sdection Committee for both Scheduled Castes!Sche-
duled Tribes candidates as well as for the other candidates 
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should prepare a panel of 4 names ia order of merit and 
should clearly spell out the reasons for inclusion of the 
persons concerned m the panel. 

(g) Deposit should not be collected from SqST candidates, 
Consumers Co·operative Societies and Agro-Industries 
C::rporations selected for the ~ . 

(h) Candidates of all categories selectod for award of agency 
should arrange the necessary land I finance within 4 months 
or. the selection, failing which the oil companies will have 
the right to ward the said· agencyldealership to the next 
man in the panel. 

4. The Oil Companies should work out the plans for . opening 
various types of agcncies:distributionships for the next 5 years. While 
working out sndt plans the desirable average throughput of retail out· 
lets, the size of Kerosene or LPG agencies, the availability of the said 
product in the next few years, the need to open agenciesldistributor· 
ships in uncovered areas, etc. should be kept in mind. 

Copy to:-

Yours faithfully, 
• sdl-

(K. P. JETHNANI) 
Under Secretary to the Govt. of India 

Phone No. 388764 

. 1. Shri S. B. BUdhiraja. Managing Director, Indian Oil Cor. 
poration Ltd., (Marketing Division), 254, Dr· Annie 
Besant Road, Prabhadevi, Bombay.4000235. 

2. Directorate General 6f 'Resettlement, Ministry of Defence, 
6, Maulana Azad Road, New Dethi·ll 001 1. 

3. PS to Minister (P & C & F), Minister of State (P & C &,F) 

4. PS to Secretary (P) !JS(P). 

5. Director (A) IDS(M). 
6. MC Section. 

sd/-
(K. P. Jetbnani) 

Under Secretary to the Govt. of India 
Phone No. 388764 



APPENDIX-D 
(Vide para 2.4 of Report) 

GOVERNMENT OF INDIA 
MINISTRY OF PETROLEUM, CHEMICALS & FERTILIZERS 

(DEPARTMENT OF PETROLEUM) 
No. P-19011j02IBO-IOC 

To 

Shri C. R. Das Gupta 
Chairman 
Indian Oil Corporation Limited 
Indian Oil Bhawan 
Janpath c 

New Delhi-ll 0 001. 

New Delhi, the 5th June 1980 

Shri R. N. Bhandari 
Chairman-cum-Managing Director 
Hindustan Petroleum Corporation Limited 
17 J amshedji Tata Road, 
Post Box No. 11041 
Bombay-400 020. 
Shri R. N. Bhatnagar 
Chairman-cum-Managing Director 
Bharat Petroleum Corporation Limited 
Bharat Bhavan 
4 & 6 Currimbhoy Road 
Ballard Estate, 
Bombay-400 028. 
Shri S. Ketharaman 
Managing Director 
Indian Oil Corporation Limited 
(Marketing Division) 
254-C, Dr. Annie Besant Road, 
Prabhadevl, 
Bombay-400 025. 
Shri A. P. Bhalla 
Finance Oirector 
Indo-Burma Petroleum Company Limited 
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5 Grahm Road 
Ballard Estate 
Bombay-400 001. 

4S 

Sub:-Policy for award of dealersbi'psjagencies of 
. Oil Companies. 

Dear Sir, 

I am directed to say that the subject 'referred to above has 
been examined in the Ministry in consultation with the oil companies 
and Government have decided as indicated below: . 

2. The reservation for various categories wiH be as follows:-. 
(a) 25<;'0 of all types of dealershipslagencies should, conti-

nue to be reserved as before for persons belonging to 
Scheduled Castes and Scheduled Tribes. The inter-off' 
distribution of outlets between Scheduled CastelScbedu-
led Tribe within this quota would be diffetent for each 
state and will be communica,ted shortly. 

(b) 25%, of all types of dealershiPSlagencies should be re-
served for unemployed graduates preference being 
given to persons having technical 'qualifications. Appli-
cations of only those unemployed graduates will be con-
sidered, the joint income of whose parents does not ex-
ceed Rs. 15,0001- per annum. ' 

(c) 10% of all dealershipslagencies should be reserved for 
defence personnel disabled in war. 

(d) 10% of all dealerships/agencies should be k.ept resorved 
for physically handicapped persons, other than thOse 
covered by (c) above. 

(e) The remaining 30% of all agencies/ dealerships may be 
awarded on commercial considerations. 

3. Reservations percentage in respect of categories from (a) to 
(e) would be maintaiJ1ed for each State!Union Territory. A Roster 
as apnexed will operate on a rolling basis. It will be an industry 
roster. 

4. No person shall be awarded new dealerships/agencies if bJ, 
or any of his close relatives like his spouse, father, brother or son. etc. 
already holds a dealershiplagency with any oil Company. 
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5. All appointments should be made after advertisement in 
Newspapers in circulation in the areas corlcerned. 

6. The Selection Committee for selection of Scheduled Castes! 
Scheduled Tribes candidates will be the same as for the general can-
didates with the addition of a '~  of tQe State Govem-
ment. The Selection Committee for all other candidates shall consist 
ment. The Selection Commttee for all other candiates shall consist of 
of a representative of the concerned oil company and one of one 
representative each of the two other major public sector oil com-
panies. 

7. The Selection Committee should prepare a penal or 4 names 
in 'order of merit and should clearly spell out the reawns for inclu-
~  of the> persons concerned in the panel. 

8. Candidates or all ~ selected for award of agency 
should arrange the necessary land, finance within. 4 months of the 
selection, failing which the oil companies will have the right to 
award the agency to the next man in the panel. ' 

9. Deposits should not be collected from Scheduled Castes I 
Scheduled Tribes candidptes, unemployed graduate.Ii, defence per-
sonnel, disabled in war, physically handicapped persons, onsu-
mers' Co-operative Societies and Agro-Industries Corporations, 
selected for the dealershipsl8gencies. 

10. The oil Companies will actively assist the successful can-
didates to obtain finance from financial institutions if this is re-
quired. 

11. The minimum educational qualifications, except in the case 
of category 2(b), will be matriculation and the maximum age limit 
of SO years shall continue as before. The age limit for unemployed 
graduates shall be 30 years. ' 

Copy to: 

Me Section 
Guard File 
Policy Folder 

Yours faithfully, 
Sdl-

(Prabir Sengupta) 
, Director 
Tel. No. 382572 
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loo-point. Ro.ler for re.ervation ofoutleta/l'gencics for vl'rious categoli( s to br 
Implimentecl Cor each State/Union Territory On an Industry basis . 
• 
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APPENDIX-m 

Vide para 2.5 of Report) 

GOVERNMENT OF INDIA 

Ministry of Petroleum, Chemicals & Fertilizers (Department of 
Chemicals) 

No. P-19011102/80-IOC 

To 

Shri C. R. Das Gupta 
Chairman 
Indian Oil Corporation Limited 
Indian Oil Bhlawan, Janpatb, 
New Delhi-HOOO!' 

New Delhi, the 17th June, 1980. 

Shri R. M. Bhandari 
M ~ Director 

Hindustan Petroleum. Corporation Limited 
17, J amshedji Tata Road" 
Post Box No. 11 041, 
Bombay-40002()' 

Shri R. N. Bhatnagar, 
Chairm.an-cum-Managing Director, 
Bharat Bhavan, 4 & 6 Currimbhoy Road, 
Ballard Estate, 
Bombay-400 038. 

Sbri S. Ketharaman 
Managing Director 
Indian Oil CoPporation Limited 
(Marketing Division), 
254-C, Dr. Annie Besant Road, 
Prabhadevi, 
Bombay-400025. 

Shri A. P. Bhalla, 
Finance Director,' 
Indo-Burma Petroleum Company Limited 
5 Orahm Road, 
Ballard Estate, 
Bombay-400001. 
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Sub:-Policy for award of dealerships\agencies of oil Com-
panies. 

Dear Sir, 

I am directed to refer to thisl Ministry's letter of even number 
dated 5th June, 1980 on the subject cited above a.nd to say that, the 
question of providing separate reservation for the persons belonging 
to Scheduled Castes and Scheduled Tribes has been examined further. 
It has HOW been decided that the reservation quota Of 25 per cent for' 
SCiST should be filled in in such a way that these two communities 
get their share in proportions to their popUilation in that State\Union 
Territory i.e. the nwnber of dealership\agencies earmarked for SCIST 
in a particular State! Union Territory Ollj the basis of 25 pcr cent reser-
vatiOn will henceforth be allocated between the Scheduled Castes and 
Scheduled Tribes in proportion to their inter-se population in that 
State I Union Territory. Accordingly, a roster has been made based on 
the 1971 Census and is enclosed which will operate on a rolling .~. 

It will be an Industry roster. 

2. Receipt may please be acknOwledged. 

Copy to: 

M. C. Sec,tion 
Guard File 
Policy Folder 

Your faithfully, 

Sdl< 
(N. K. Saba) 

Under Secretary to the Govt. of India 
Phone No. 388764 

,f 



Jl
oa
te
r 
II
I
o
wil
1
g 
2
5
% 
r
e
wr
nt
1
0
e 

~
 f
or
 S
W
d
ul
r
d 
G
os
t
n 
rr
d 
&
hr
d
u
k
d 

T
~
.
 K
p
U'l
tt
eJ
y 
o
n 

S
~

.S
 

(t
.
sr
d 
0
1
1 
19
71
 
Ct
JI
l
UI
) 

. 
. 

S
~
U

 
T
e
ui
t
o
nr
 

I
.
 
Al
u
Ua
ra
 
~

 

;.
 
Ar
u
u
c
b
al
 
Pr
a
de
s
h 

,
.
 
!
Ul
Ci
al
D
Ul
 &
 
Ni
c
o
b
ar
 

4.
 
A
P
a
m.
 

5. 
Bi
Mr
 

c-

• 
,.
 
0I
I
a
D
4I
i
pr
h 

7.
 
D.
ul
r
a 
AI
Id
 
N.
 
H 
..
 wl
i 

8.
 
O
d
hi
 
. 

g.
 
G
uj
ar
at
 

1
0.
 
G
o
a,
 
D
all
l
&ll
 
:!
n
d 
Di
u 

I
I
.
 
H
ar
y
a
u
a 

Il
l.
 
If
j
_
dl
al
 P
r
a
d
n
h 

I!
. 
Ja
ma
m a
u
d 
Ka
ol
ma
ir
 

1
8
+
7 

0
+
2'
) 

0
+
2
5 

9
+
1
6 

16
-+
 
9 

2
5
+
0 

1
+
2
4 

'
5
+0
 

8
H
7 

I
H-
8 

'
5
+0
 

1I
J
+
4 

2'
;
+
0 

--
--
--
--

Sc
hc
d
u
k
d 
e
a.
t
C
I 
N
o.
 
0
" 

~
 D
W
D 
r
os
te
r 

Sc
hr
c
ha
Jr
d 
T

~
.
 
N
o.
 
o
n 
l
be
 _
i
r:
 
r
o
Sl
er
 

~
-
-
-
-
-
-
-
-

1,
6,
 1
3.
1
6,
:t
I.
S
O,
3
3,
<
{I
,
4
6,
5
0,
s
6,
6
1,
 7
0,
 

73
, 
']
6. 
8
6,
 
9
0,
 
_ 

• 

Ni
l 

Ni
l 

1
0,
2
1.
3
3,
3
6,
5°
,
6
1,
7
3,
7
6
.
9
0 

I
.
 
~
.

, 
1
6,
2
6,
3
0,
4
1.
4
6.
5
3.
5
6,
6
6,
7
0.
8
1,
 

• 
Ht
),
 
9
3,
 
~
 

Al
l,
.;
 

5
3 Ai
l 
25
 

1
0.
 
:
u,
 3
3.
 
36
, 

,
~
.
 7
3,
7
6 

I
,
 
6.
1
3.
 
1
6,
i!
6,
3
0,
4
1 
,
4
6.
5
3.
5
6.
6
6,
 7
0,
8
1,
 

8
6;
9
O.
9
3,
g
6 

A
1I
2;
; 

1,
6.
I
O,
1
3.
16
.·
.
3
0.
3
3,
:J
6
0
4I
,!
j
O·
:;
:l
,
S
6,
 

6 
••
 6
6"
3,
 
76
. 
8
1.
 8
6; 
"'
, 
96
 

A
U 
7
5 

1
0.
 
!Z
6, 
36
, 
!,
3,
 
8
6,
 
8
1,
 
9
S 

I.
 f
I,
 1
0.
 
i3
0 
1
0,
 
ll
l,
 2
6,
 S
O, 
3
3.
 
36
, 
4
1,
 
4
6
• 

O
,

~
,

,
,

O
,

,
,

,
,

,
 

9
3,
tt
i 

D)
. 

" 
ft,
 
13
, 
1
6,
2
6,
 S
O, 
4
1
, 
..s
, 5
3,
 
;/
3,
6
6,
 j
O,
 

8
1,
 
8
6,
 
9
3,
 
g
6 

1
0,
 
21
, 
3
3.
 
3
6,
 
:;
0.
 6
1,
 
7
3,
 
76
, 
g
o 

Ni
l 

1,
6.
1
0,
 
'
3.
 1
6, 
21
, 
2
6,
3
0,
3
3,
 
36
, 
~

 •
•
 6.
 

5
0.
 
",
6, 
6
1.
 
6
6.
 
;
0,
 7
3,
 
7
&, 
8
1,
 
8
6,
 
g
o,
 

9
3.
g
6 

. 

Ni
l 

1,
6,
1
3,
 
It
:,
 2
6,
 
3
0,
 3
3·
 
#,
4
1 ,
46
,:
;
0,
5
3.
 

5 6
,
6
1,
6
1;
, 
i
O,
 i
3,
 ;
6,
8
1,
8
6,
9
0.
9
3.
 

g6
 

J
O, 
2
1\
 
~

, 
]
6,
 3
0,
6
1,
7
3.
 
76
 

Ni
l 

2
1,
 
.r
;. 
;
0;
 9
3 

S;
t 

~
 



I.
f. 
lt
u
n
at
.
b 

2
4
+
1 

1;
6,
1
0,
 1
3, 
1
6,
 2
1,
 2
6,
 g
o,
 3
9,
9
S,
4
1 
,
4
6
gi
0'
 

5
3 

5
&,
6
1,
7
0.
7
3,
7
6,
8
1,
8
6,
9
0,
9
3,
 

I
S.
 
K
er
a
J
a 

2
3
+
2 

1,
6,
1
0,
1
3,
 1
6,
2
1,
2
6,
g
o,
3
3,
g
6,
 
4
1,
4
6,
5
3,
 

5
&,
6
1,
6
6,
7
0,
7
3,
7
6,
8
1,
8
6,
9
0,
9
3 

so
,!
J6
 

16
. 
Ma
d
h
ya
 
Pr
a
de
s
b 

9
+
16
 

1
0,
2
1,
3
3.
3
6,
 S
O,
bl
, 
7
3,
 7
6,
 9
0 

1;
-
6,
 
1
3,
  
1
6.
 
26
, 
g
o,
 
4-
1, 
4
6.
 
5
3,
  
5
6.
 
66
, 

7
0.
81
•
8
6
,
9
3.
 g
6 

I,. 
M
a
b
u
as
t
hr
a 

1
1
+
4 

6,
 
1
3,
2
1,
S
O,
 4
1 ,
 
50
,s
b,
6
6,
 7
6.
8
6,
9
3 

I
.
 
10
. 
1
6,
2
6,
3
3.
3
6,
4
6,
5
3,
6
1,
7
0.
7
3.
 

8
1,
 
g
o,
 
9
6 

18
. 
Ya
ni
p
Ul
' 

1
+
2
4 

Sa
me
 
as
 a
ga
i
ns
t 
Da
dr
 ..
 &
: 
Na
ga
r 

H
~

'
 

S
'

~
 
p
S 
a
ga
i
ns
t 
D
ui
r
a 
&. 
Nc
g;
:r
 
H
at
tl
i 

19
. 
Me
g
ba
Ja
ya
 

0
+
2
5 

Sa
me
 a
s 
ag
l!
.i
ns
t 
Ai
n
nl
'c
ba
l 
p,
.
n
ks
h 

Sa
me
 2
.
S 
a
g,
 i
ns
l 
l
)
-
dr
a 
8t 
Na
ga
r 
H
at
tl
i.
 

!I
O.
Mi
z
or
a
m 

0
+
2
5 

D
o.
 

D
o.
 

21
. 
N
q
al
a
n
d 

0
+
2
5 

D
o.
 

D
o.
 

22
. 
0r
is
s
3 

1
0
+
1
5 

6.
1
6,
2
6,
3
6
,
4
6,
56
,
6
6,
76
,
8
6,
9
6 

I.
 1
0,
 
1
3,
2
1.
3
0,
4
1,
4
3.
 
5°
,
5
9.
6
1,
7
0,
7
9,
 

~
 

. 
8
1,
 
9
0.
 
9
9 

23
. 
P
d
Dj
a
b 

25
+°
 

Al
li
S 

N't
l 

24
. 
P
o
n
di
c
h
n
T
y 

2
5
+
0 

Al
l 
25
 

Nil
 

25
. 
R
aj
dt
h
a
n 

1
4
+
1
1 

I.
 I
O,
16
,2
6,
23
.:
J6
,4
6i
53
,6
 1,
70
,7
3,
81
 ,
g
o.
 

6.
 
13
. 
2 
I,
 3
0,
 
.
1'
, 
~

,
 
5
6,
 
€
G. 
76
, 
8
6,
 
9
3 

96
 

26
. 
Si
Ui
m 

4
+
2
1 

2
1,
46
,
7
0,
9
3 

1,
6,
1
0,
1
3.
1
6,
9
6.
3
0.
3
3.
3
6,
4
1,
 S
O, 
5
3.
 

5
6,
 
6
1,
6
6,
7
3.
 
7
6.
8
1,
8
6,
 
g
o,
 
9
6 

27
. 
Ta
mi
l 
~
.

 
2
4
+
1 

Sa
me
 
aa
 a
ga
i
ns
t 

~
 

Sa
me
 
as
 a
ga
i
ns
t 
K:
!
n
u!
t
a
b 

28
. 
Tr
i
p
ur
a 

7
+
1 8
 

1
0,
1
6,
3
6,
5
3,
6
6,
8
1,
9
3 

I,
 
6,
 
1
3,
1
6,
 
21
, 
g
o,
 
3
3,
 
4
1,
 
46
, 
S
O, 
5
6,
 

6
1,
 
i
O,
 
7
3,
 
76
, 
8
6,
 
g
o.
 
96
 

29
-
Ut
ta
r 

P
~
 

2
5f
o 

. .\
I1
25
 

Ni
l 

go
. 
W
"t
 
B
e
n
pl
 

1
9f
6 

1,
6,
1
0,
1
6,
2
1,
"
2
6,
3
3,
3
6,
4
1 ,
50
,
5
3,
 s
Ei, 

6
6,
7
0
, 
73
, 
8
1,
8
6,
9
O,
g
G 

'
3.
30
,
46
,
6
1,
 i
6,
 9
3 

3
1.
 
L
a
b
b
a
c
kr
p 

Of
 
1
5 

Ni
l 

Al
l 
2!
L 



APPENDIX IV 

(Vide para 2.8 of the Report) 

Department of Petroleum D.O. No. P-19011/10j&2-IOC dated 
9-2-1983 regarding Guidelines for the seleCton of dealers/distribu-
tors of Oil Companies from 1982-83 onwords. 

1. Dealership/DistributOTship Selection 

The Oil Industries has a formidable task ahead of appointing 
about 400 LPG Distributors to enable it to achieve the objective of 
enrolling 14 to 16 lakh customers per annum so that the available 
LPG is fully utilised to beneficial uses. Nearly 800 retail outlets 
have to be set up in 1982-83 alone, of which a substantial propor-
tion will be set 'Up to serve the rural areas. Kerosene distribution 
in the interior markets ill also sought to be made more eifective and 
efficient by appointing dealers in the Block/Tehsil headquarters .. 

Due to the very large numbers of ~ 

involved, and the problems faced in regard to the selection of" dis-
tributors/dealers, the Oil Industry has prescribed an objective 
selection procedure. The guidelines must be objective, providing 
equal opportunity to all sections of society, and eliminate any 
areas where there is a scope of subjective discretion in order to 
minimise pUblic criticism. 

1.2 Taking cognisance of the above factors, the Oil Industry 
considers that the current proced\ll'es need to be modified. It re-
commends that the selection of dealerships to be carried out by 
separate full time "Selection Board constituted by the Oil Inctuatry 
for this purpose, the tenure of which will be for a period of three 
years. The composition of these Boards will be:-

(i) Retired High Court Judge; 

(ii) Retired Senior Civil' Servant; 

(iii) Retired Senior Officer from an Oil Company. 

In view ot the tact that over the next few years avery large 
number of dealerships will have to be awarded each year. it will 
be desirable to have more than one Selection Board in operation 
Simultaneously depending upon the amount of work. 

55 
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Briefly, the recommended selection procedure is as follows:-

1.2.1 The present procedure of advertising all dealerships will 
continue. . Il 

1.2.2 A detailed application form .will be devised. wherein the 
candidates applying will have to furnish detailed informati(m duly 
supported by documentary evidence with regard to: 

(a) eligihility in accordance with ~ criteria laid ~ 

.(b) the candidate's pltns as to how he intends to run. the 
dealership-whether by himself as a working dealer with 
the dealership pusiness as his main source of income, or 
by taking over partners, etc. 

The applications have to be made in duplicate. If the dotu-
mentary evidence produced by tbe candidate is f!!I1f!r incorrect, the 
candidate will not be considered. further and also if the ineumbent 
has been appointed as a dealer, bis dealership is liable to be terJ1'1i-
ineligible. 

1.2.3 All the applications received against the' specific' advertise-
ment dealership will be screened by the Regional Manager! 
Divisional Manager of the company which has advertised the dealer-
ship. In due course this screening will be sought to be computeris-' 
ed. The R.M./D.M will be responsible for the scrutiny of the 
applications, vis-a-vis, the eligibility of the candidates. After 
establishing this, the RMIDM will send a list of all eligible candi-
datetl together with their applications to the Selection Board. 
He will also send the selection Board, the Jist of names of the 
candidates who hal applied, together with their applications, but 
who have been found ineligible, giving reasons for declarin, them 
ineligible. 

1.2.4 On receipt of the list of candidates that have bean foun\f 
eligible by the R.M./D.M. on the basis of the eligibility criteria, the 
Selection Board will fix datell for interviewing the eligible candi-
dates af suitable locations. The S'eleetion Board may also call a 
candidate not found eligible by RM/DM, if in its opinion. the rejec-
tion by the RM/DM was not justified. TQ.e Selection Board will 
issue call letters to the candidates giving adequate notice to appear 
before it for the interview. At the time of interviewing the candi-
dates the Self'Ction Board will take into account the following 
factors:-

1. Business ability; 

2. Salesmanship; 
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3. Capability to provide the required facilities within the 

-stiJ1Ulated time: 

4. Full time working dealer, which is a basic necessity; 

5. Extra curricular activities; 

·6. Outstanding sportsman/sportswoman who bas represented 
the country in international events; 

7. Personality; 

8. General Assessment; 

9. In the category of (i) Physically Handicappe(l (U) Gov-
ernment personnel disabled on duty (iii) widows of Gov-
ernment personnel, who tiie in the course of duty; pre-
ference win be given to sub-category (iii) namely 
widows. 

While making selections from this categorYI preference 
would be given to those who are not already gainfully 
employed. 

10. Other things being equal, cOo-operative societies of respec-
tive reserved categories will be 'given preference in 
dealerships. It is not considered necessary that these 
societies should be engaged in trading only; 

11. Co-operative Societies applying against Other (0) cate-
gory will not normally be given any prmrence unless 
there are special ~  that warrant such pre-
ference: 

12. In case no eligible/suitable candidates under any categories 
are available for interview by the Selection Board even 
after two advertisements. such categories can be changed 
to other categories with the prior permission of the 
Government; 

13. In respect of reserved categories, ~  is consi-
dering a Scheme for providing Bank Finance for nlnning 
the dealership. In view of this. in regard to the reserved 
categories, inadequacy of personal finances shoul<l not be 
a ground for disqualiftcation if the candidate is otherwise 
found suitable: 

14. In thto case of "UG' candidates who are employed in jobs 
which are not regular/not likely to become permanent or 
continue, would be considered eligible. Self-employed 
candidates can also apply. (Judgement to be left with the 



members of the Oil Selection Board, taking into consi. 
deration nature of self-employment and likelyhood of 
It his becoming regular employment); 

15. Candidates convicted/being tried for criminal/economio 
offence would not be eligible for dealership/distrIbutor-
ship. 

The Board will determine the suitability of the canctidate keep. 
ing in view the above and evaluate each candidate by allotting 
marks out of a total of 100. After interviewing all the eligible 
candidates and evaluating them on the above basis, the Selection 
Board will submit a panel of 4 names in alphabetical order for the 
award of dealership/distributorship. The panel of 4 names along. 
with their application fonns will be sent by' the Selection Board 
direct to the concerned General Manager/Regional Manager with a 
copy to the Head Office of the Oil Company concerned. 

1.2.5 On the receipt of the list of the empanelled candidates from 
the Selection Board, the Oil· Company concerned will conduct field 
investigation of the candidates empanelled, within a fortnight. Such 
field investigation would be conducted by two officers of the Oil 
Company. The objective of the field investigation is to verify 
the accuracy of the factual data furnished by the empanelled 
candidates in their application form. Verification of the affidavits 
filled by the candidates will normally not be undertaken unless a 
specific complaint is received and investigation is authorised by 
the Selection Board. The field investigation reports, will be for-
warded to the Selection Board which will then formulate its final 
recommendations in the matter, and forward it to General Manager. 
of the regions in the case of Indian Oil Corporation, and to GM 
(Sales HO Bombay in the case of HPC/BPc/mp) for further 
action. 

2. Re8ervution for. Dealership/Distributorship 

2.1 Reservations of all the dealerships/distributorships of petro-
leum products for various categories, S'Ubject to review by Govern-
ment from time to time, when considered appropriate, would be as 
under:-

Scheduled Castes/Scheduled Tribes (sC/ST) 25% 

Unemployed graduates inch,lding unemployed engi-
neering graduates (UG) remaining 'Wlemployed 
at least for one year before the date of applica-
tions 25% 
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Physically handicapped/Government personnel dia-
abled on duty/· widows of G6vemment peraonnel 
who die in the coune of duty (Ha) 15% 

h!edem ~  (P'F) 5,. 

Others (0) JO%-

. 3. !:ltgibility Criteri4 

3.1 Residence: The applicant should be a resident f't)r at leaet 
3 years in the concerned district within which the location II 
situated for the appointment' of dealer/distributor preferance being 
given to the person of the toWfl/ area where the point is to be 
litJcated. Hewever, in the case oj UG oategory candiqates, the re.'!Ii-
denee eligibility criteria will be determined on the basis of the. 
CaDdidates parents' (or legal guarcUans) stay in the concerned 
dtltrict in the event the candidate has been studying at a place 
other than his home district. 

In support of the residence eligibility criteria, the candidate will 
Pl'oduce a certificate from the District ~  iD sup-
port of his being a resident of that district for the previous 3 years. 

3:2 8elGtionship: 

fa> No person shall be awarded a new dealership if helshe 
already holds a dealership of LPG/KerosenetLOOf 
'PfSD/MSILubricating Oil and; u.y other petroleum pro-
, dUcts of any on Company. 

(b) ~  pepon shall be awarded a new dealership if any of 
the following close re!ativ. ot the person already hotdl-
a dealer.ship' of LP ~ O L O HS MS L  
inB oil with ao:r oil company: 
(i) Spouse 
(ii) FatherlMother 
(iii) Brother/Sister 
(fv) SbnjDaugMer 
(v) S ~  .. Iaw/Daughter-in-law 

(vi) Parents-in-Law 

~ The above list will be treated as exhll'UStive. 

3·3 A ~  (i) Age lilXlit for Unemployed ~M  

21 years anQ maximum 35 years .. 
(if) SC/ST Physically &ndicapped/Others-minimulDi 

21 years alld,. maximUQ'l 50 years. 
(Un M ~ . 65 yeats, 

lloeum.entary evidence as PI».ICl'ibed will. be nKiuirecl. 

2761 L&-5. .1 
I, 
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3.4 Educational Qualiji.cations 

For Unemployed the 'minimum qualifications will be graduation 
or equivalent and securing a minimum of 50% marks in graduation 
or post gractuation of any University/Institute examination. 

For Scheduled Caste/Scheduled Tribe, PH, FF &r 0 (Others) the 
minimum educational qualification will be matriculation or equiva-

lent. 

3.5 Income: 

The gross income of the candidate,. his parents, spoUJe aud 
dependent children should not exceed Rs. 24,000/-per annum. The 
candidate will have to furnish an affidavit sworn before a magis-
trate or notary public containing a statement of income in support. 
of his claim. The income will include ihcome from all sources 
such as salary, property. intere'Stldividend, business/professionl 
vocation, agricult'Ure and other sources. 

3.6 E ~ of all Companies under the Ministry of E'rtergy. 
(Deptt. of Petroleum) will not be eligible for the dealership: 
Relations of the existing employees will be eligible unless they 

are debarred under the Companies' Conduct Rules or the gUidelines 
laid down by the Bureau of Public Enterprises. Ex--employees ot 
oil companiet) will be eligible only after two years of their leaving· 
the company except if they have been dismissed from service for 
misconduct. Ex-employees of the oil companies who have been 
dismissed from service fot' miscondUC,t will not be eligible for dealer-
ship. For relatives of eJ)-employees, the two year bar will not· be 
applicable. However, the applicant should mention in the appli-
cation whether hI:' is an ex-employee or is related to the employee (8)· 
of any oil company. . 

3.7 Eligibility tor Freedom Fighters: 
The persons applying for the dealership under this cQltegory 

should produce a ~  or Tamrapatt'a from the Ministry of 
Home Affairs Government of India of his being a Freedom Fighter . 

.. 3.8 Eligibility for PH: 

Persons applying for dealership under PH category shauld pro-
duce a certificate trom the Civil Surgeon/Chief Medical Officer or 
Superintendent of Government Hospital that he is orthopaedically 
handicapJ)Pd to the extent of a minimum 4Or" permanent/partial 
disability of either upper or lower limbs or (i0% permanent/partial 
disability of both upper and'lower limbs together. For the purposes 
of the estimation of disability, the standards contained in the "Manual 
for Orthopaedic Surgeon in evaluating permanent physically im-
,ainnent" brought out by the American Academy or OrthoPfledic 
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Surgeons, USA and published on its behalf by the Artificial Limbe 
Manufacturing Corporation of India, G.T. Road., Kanpur, shall apply. 

Further, totally blind and mentally unsound candidates would 
not be eligible in this category. However, paralytic candidates who 
with the ~ of wheel chair or any other equipment are 
reasonably mobile and can operate the dealership/distributorsbip 
would be treated as eligible. 

3.9 Eligibility 101' Government Personnel disabled on duty/Widow. 
Of Government Personnel, who die in the course &j duty: 
Persons applying for the dealership under this category will 

have to produce a relevant certificate from the Government Depart.-
ment concerned. In the case of Government Personnel disabled on 
duty, the criteria laid down for the eligj>ility for Physically Handi-
capped persons under para 3.& would also apply. Government 
personnel who die in the course of duty would include only person-
nel of the Armed Forces, para MiJitary Forces (namely BSF, 
CRPIo', CSIF, ITBP) and Police forces including Railw,-y Protection 
Force and Special Reserve Police/Special Armed Pollee. It also 
includes Customs and Central Excise personnel who die on patrol 
duty. This list is to be treated as exhaustive. 

4. The Oil Companies would be recovering a non-refundable 
application fee as under:-

(i) All categpries other than Scheduled Castes/Scheduled 
Tribe-Rs. 100/-per application. 

(ii) For Scheduled Caste/Scheduled Tribe Category Candi-
dates applying under any Category Rs. 00/-per appDca-
tion. 

!I>. General 

Tenure of ihe dealership/distributorship 
(i) Retail Outlet 

The tenure of the dealerslilp/distributorship will be 15 years 
initially and renewable for every 5 years thereafter 
subject to the examination of the performanee of the 
dealership/4istributorship by the 011 company concerned. 

(U) In the case of gas agency and SKOILDO agencies. the 
initial period of the dealership/distributorship wfll be> 
for 10 years renewable every 5 years thereafter subject 
to the examination of the performance of the dealershlp/ 
distributorship by the oil company concerned. 

8. The eligibility criteria for the various categories ill indicated m 
Annexure I to this Note. 
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APPENDIX-V 

(Vide Para 2.31 of the Report) 

Government of India 

Ministry of Petroleum, Chemicals & Fertilizers 

(Department of Petroleum) 

No. P-I901/Gl/80-IOC New Delhi the 6th June, 1980 

Shri C. R. Das Gupta 
Chainnan 
Indian Oil Corporation Ltd., 
Indian Oil Bhavan, New Delhi. 

Shri R. M. Bhandari 
C &MD 
BPCL, New Delhi 

Shri R. N. Bhatnagar 
C & MD, HPCL 
United Commerdal. Bank Bldg., 
Parliament Street, 
New Delhi 

Shri S. Ketharaman, 
Managing Director, 
lOC, Boinbay-40002S 

Shri A. P. Bhalla 
Finance DIrector, 
IBP, 
Allahabad Bank Bldg., 
Parliament Street, New Delhi.' 

Dear Sir, 

I am directed to send herewith the guidelines regarding the 
procedure to be followed for appointment of ~  of 
petroleum products. It has been indicated at paragraph 4(a) of the 
said guidelines that the Financial capability of the candidate, either 
of ~ own or bued on borrowing from financial institutions, should 
invariably be taken into account. Since such financial capability 
will be a pre-requisite for consideration of any appliCant, it should 
not be necessary to give any further weigbtage to this condition at 
the time of selection of dealers. This point may be bome In mind 
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while deviBing the forms for evaluation of candidates at the time of 
. interview. 

Encl.: AJJ above 

Yours faithfully, 
Sd/-

(N. K. SAHA) 

Under Secy. to the Goot. Clf India. 

Guidelines on procedures for selection of dealers/agents/distrtbutol'l 

1. Reservcitiona 

Categories of reservation may be indicated separately and they 
will be as follows: 

<a) Scheduled Castes/Scheduled Tribes 25% 
(b) Unemployed Graduates (UEG) 25';' 

(c) Defence Personnel disabled in War (DOP) 10% 

(d) Physically bandicapped Persons (PH) 1"" 
<e) 'Others' on commercial considerations ~ 

2. Pre-Detenn.ination of Loca.tion: 

<a) Alliacations for the various categories will be pze-deter-
mined and advertised as such by the oil companies in ~ 
with . the roster to be maintained on Statewise basis. 

(b> while selecting sites for the retail outlets, wherever neces-
sary, the State Government should be consulted. 

3. Press Advertisement 

<a> The Press Advertisement inviting applications for dealer-
~  should· be issued in two daily newspapers-one 

English and the other-Regional Language having maximum cir-. 
culatiqn in the concerned district, Metropolitan City or Territory, 
as the case may be. A copy of the Press Advertisement for SC/ST 
candidates should be sent to concerned State Government. 

(b) In case of no response from SC/STJUEG applicants Or a 
suitable candidate not being found by the appropriate Selection 
Committee from amongst the' candidates for the location, reserved 
for any cateeory, a second advertisement should be inserted for 
the same location. In case of a similar experieoce after' the secnnd 
advertisement, the location will be withdrawn from the reser".d 
category and will be made open for the 'Othen' ca.tegory. To make 
up the shortfall in the quota for reeerved categories. separate 



66 

locations from the 'Others" category should be advertised for such 
reserved categories. 

... Se'ltction 

(a) The financial capability of the candidate either of his own 
fund'S or borrowing from financial institutions should invariably 
be taken into account. 

(b) While considering a Cooperative Society for selection, ~ 

lJlust be seen that the audilt classi'ftcation of the society is 'A' for 
the previous three years. Cooperative societies should be consi-
dered only within their area of. operation. 

(c) For ap' the other categories, the ,candidates should be domi-
ciled in the concerned State. 

5. Questionnaire 

"Dealership Questionnaire Form" should ~ duly Rlled in and 
sent by the Prospective catldi'dltes along With the Ilpplications fot 
the-dealership. ~  affidavit, shouJ,d also be furnished by 
t}le applicants simultaneously. 

6. ShoTt Listing to 40 for interview 

, On receipt of the que.lticmnaire from the elilibl. applicants, the 
offte. of the oil company inviting the applications will short lilt 
the applicants on the following buia: 

,(a) SOjBT C4MgorieB: The pest eltl*ience indicates that' this 
will not pose any problem sinee the number 01 eUgtbleapplicants 
are generally below 40. However, in ~ the number of eligible 
candidates are more than 40 the criteria as unt!er pAl'a (c) l)elo\t' 
Mould be followed. 

(b) ~  This will be done on the basis of their marks obtained 
in their 1ast Unlverslty;/lnstftute examination. (Pereentage to be 
calculated ~  the se<!orid decimal pt8.ce.) 

(e) PH, DDP 4nd 'Othe,s': In this category, she>« llaUng is 
Ukely to pOle problems especially in the case of LPG distributor-
ships where large number of appltcations are reCeiVed. However, 
ehort llitlng should be done giving due weightage to the followlng: 

(1) Ready availability of siteJfacilitiee for the dealership 
either on ownenhlp beat_ or on renW basi •. 

(tt) A«,Iequa'te tblance &vallabfiity-OWn t'tr tht'ough flnanelal' 
tnatJfbttans. 

(W) Butdness-experience. 
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7. Multiple .De4lt!1"ships 

In the case of public sector corporations and 'A' class Coopera-
tive Societies there will be no restriction on multiple dealerships 
in its area of operation. 

8. The field investigation reports shouM be prepared for all the 
candidates placed in the panel through the local Sales Officers 
simultaneG'lllly. The field investigation reports should primarily 
cherJt the correctness or otherwiae of the information furnished In 
the "Dealership Questionnaire Form". The final selection of ~, 

candidate should be confirmed by an officer not below the rank 0' 
General Manager. 



APPENDIX VI 

(Vide para 3.9 of Report) 

'Minutes of the meeting held in the Department of Petroleum at 
10.30 ,p.m. on 4th January, 1983 regarding LPG Industry loster 

for 1982-83. 

'Present: 

Depf)t. of Petroleum 

IDe 

HPC 

Shri K. Padmanabhaiah, J oint Secretary-in Chair 
Shri K. P. SiJ.ngh, Dy. Secretary 
Shri N. K. Saba, Under Secretary 

Shri B. N. Malhotra, LPG Manager 
Shri D.  D. Kasbekar, Dy, Manager (LPG) 

Shri I. S. Kikkeri, LPG Distribution Manager 
Shri M. S. Gulwadi, Manager (LPG) 

BPCL 

ADD 

Shri K. S. Surin'dernath. L~  Manager 

Shri J. Bhuyan, Commercial Manager 
Shri D. R. Modak, LPG Manager 

At tbe outset Shri Padmanabhaiah wanted to know the basis 
for rostering the variouS locations for inclusion in the industry 
roster. He also desired to know whether Thomson Index or any 
other basis is adopted. Shrt B. N. Malhotra stated -that the loca-
tions are included based on the survey by their field staff as well 
as Thomson Index. Chainnan desired that there should be a con-
sistent norms for including various locations in the LPG industry 
marketing plan. 

2. As regards new places included in the year 1982-83 LPG 
roster Chainnan desired that the industry should furnish t.wo lists 
-one showing the towns/places where LPG marketing is already 
. existing and also to indicate the names of locations which, have 
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been included in the 1982-83 roster. IOC should submit these two 
Uste within 2 weeks. 

3. Chairman then indicated that the present system of earmark-
ing locations for various social objective categories is not based. 
on a logical consideration in the sense that a location in the rural 
areas or semi-urban areas has been earmarked for unemployed 
ellgineering graduates where for historical reasons the educated 
percentage in such areas are very very low or insigniftcant. This 
leads to non-availability of suitable/eligible candidates and conse-
quentially the location is to re-advertise etc. and cause delays. 
The Industry members have agreed that earmarking the location 
for social objective category was not based on a logical considera-
tion. Accordingly, it has been agreed that bigger towns should 
be earmarked for social objective categories and smaller towns 
should be eannarked for open categories as far as possible. As 
regards earmarking the locations for Scheduled Castes/Scheduled 
Tribes the existing procedure was considered adequate i.e. reserved 
assembly ~  or areas pre-dominantly populated by 
these people should be earmarked for SC/ST categories ensuring 
that time and again the same location should not be covered for 
the said category. Instead another location in the same State 
having comparatively lesser population of SC/ST be considered for 
inclusion so that equal opportunities are a1forded to those com-
munities 'at various places within the State. 

3. As regards roster for the LPG marketing in the North Eutem 
region, it hn been agreed that for the time being the locations 
included in the present roster may be agreed to tentativly which 
could be subsituted by the separate roster based on the population 
of Scheduled Tribes in that region. 

4. Based on the above the industry has been advised to finalise 
the 1982-83 LPG roster and submit the same to this Department by 
15th January 1983 for approval. 

No. P. ~ O  

To 

(1) Shri B. N. Malhotra, LPG Manager, Indian Oil ~
tion Ltd. 2M--C, Dr. Annie Besant Road, Prabhadevt, 

Bombay. 

(2) Shri D. S. Kasbekar, Dy. 'Manager (LPG), Indian Oil 
Corpn. Ltd., 254-C. Annie Besant Road. Prabhadevi, 

Bombay. 
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(3) Shri 1. S. Kik'keri, LPG :Distribution Ma'nager, 'HPCL, 
17 Jamshedji Tata Road, Bombay. 

(4) Shri M. S. Gulwa'di, Man,ager (LPG), HPCL, 17 Jam-
shedji TataRoad, ·Bombay. 

~) Shri K. S. Surindemath, LPG Manager, BhatatPetro-
leum Corporation Ltd., Bhmt Bhaw'an, 4 & 6Currim-
bhoy Road, Ballard Estate, Bombay. 

(6) Shri J . .'Bhuyan, Co.rnm.ercial Manater, Assam on DiY!· 
Sion, lOC, New Delhi. 

(7) Shri D. R. :M.odak, LPG Manager, Assam oil D1vis'ion, 
P.O. Digboi, Assam Telegram Stores, ~ . 

Copy to:. PS to JS (M), DS (M). 

~ . 
(N. k. 'Sa,ha) 

Under Secretary to the GoVt. oi Inaia. 



APPENDIX VB 

(Vide Para 4 of Introduction) 

SUfMI41'11 Of ., ~ ~~  cOnt4inecl 
~. the "P.Q1'¢ 

I 4." 

Si; ijef.erenc:e to $.I.wl1DAlJ'y ot Coaclusiona/ 
~  No. Para ND. 

in, the IWport 

1  ' 2 

1 2.28 

-------------------
3 

Eft'ective from 1-1-1974, it was decided to ear-
mark 25 per cent of Indian Oil Corporation's 'A' 
site retail outlet cieal'8l'8hips, SKO/LOO (Supe-
rior Kerosene Oil/Light Diesel Oil) dealerships 
and Indane dietributorshipe to persons belonging 
to Scbed,uled Castes/Scheduled Tribes. With 
the take over of erstwhile private oil compania. 
(now known as Hindustan Petroleum Corpora-
tion Ltd., Bharat Petroleum Corporation IJtd. 
and I.B.P; Co. I.;,td). the then Ministry of Pet-
roleum vide their-communication dated 23-9-19'17 
informed the oil companies that 25 per cent of 
dealerships/dis1rlbutorshfps of oil companies 
should be reserved, for Scheduled Castes/Sche-
dUled Tnbes. 'The Mtntatry of Petroleum, Che-
micals and Fertillsel'fl in a later communication 
dated ~  informed the oil companies that 
ruervation percentages in respect 01 various 
categories (i.e. Scheduled Castes/Scheduled 
Tribes, Unemployec1 Graduates, Physically 
Handicapped, Disabled Defence persons and 
Open) should be maintained for each Statel 
thlicm Territory as per lOG-Point roster prepared 
for the purPose. The Ministry vide their letter 
dated 17-6-1980 further informed the oil com-
panies that the distribution of dealerships/ 
agencies earmarked lor Scheduled Castes/Sche-
duled 'l'ribe& In a particular State/Union Terri-
tory on the basis of. 25 per cent reservation shOUld 

71 
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2 2.29 

be allocated between Scheduled Cutes/Scheduled 
Tribes in proportion to their inter Be population 
in that State/Union Territory on the ba'llis of a 
roster prepared for the purpose. The Ministry 
vide their letter dated 8-1-1981 indicated that 

II; for the purpose of reservation of a particular 
location for Scheduled Castes/Scheduled Tribes, 
Assembly/Parliame'ntary Constituencies ~  

for Scheduled Castes/Scheduled Tribes may be 
adopted. 

At the time ~  General Election to Lok Sabha 
in 1980, out of a total of 542 Parliamentary Con-' 
stituencies, the number of constituencies reser-
ved for Scheduled Castes and Scheduled Tribes 
was 79 and 40 respectively. In States, out of a 
total of 3821 Assembly Constituencies, the 
number of constituencies reserved for Scheduled 
Castes and Scheduled Tribes was 542 and 315 
respectively. When reservation for Scheduled 
Castes and Scheduled Tribes in dealerships/dis-
tributorships of various petroleum products has 
been provided on Statewise basis, the Committee 
see no reason why reservation of partIcular loca-
tions should be restricted to reserved Parliamen-
tary I Assembly constituencies only. As eligible 
Scheduled Castes and Scheduled Tribes candi-
dates are available in reserved as well as un-
reserved Parliamentary/Assembly constituencies, 
<the Committee are of the view that the restric-
tion imposed vide Ministry's letter dated '-1-1981 
regarding reservation of locations for Scheduled 
Castes/Scheduled Tribes on the basis of ,l'e'tJel'Ved 
Parliamentary/Assembly constituencies should 
be removed. 

Under the existing guidelines issued on 
9-2-1983 and applicable from the year 1982-83 on-

~ no person is eUgible' for award of a new 
dealership if any of <the following close relatives 
of the person already hold'S a dealership of LPG! 
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Kerosene/LDO/HSD/MS/Lubricating oil with 
uy oil company: 

(i) Spouse 

(ti) Father/Mother 

(iii) Brother/Sister 

(iv) Son/Daughter 

(v) Son-in-law/Daughter-in-Iaw 

(vi) Parents-in-law 

The above restriction applies to all categQl'ies, 
i.e. reserved and open categories and is obviOUlly 
intended to ensure that the dealerships are DOt 
cornered by close relatives. However, it need! 
,to be examined whether inclusion of son-in-Jaw, 
daughter-in-law and· . ~ in the NI-
trieted categories since they bel()ng to a differ-
ent family is coming in the way of enterprising 
Scheduled Castes and Scheduled Tribes wh() 
deserve to be given encouragement in starting 
new ventures. The Committee would therefore 
suggest that the existing eligibility criterion in 
this regard may be reviewed. 

Under the guideline'S. other things beinl 
equal, cooperative societies of respective reserv-
ed categories are to be given preference in 
dealerships. It has also been provided that tor 
reserved categories, each ~  of the c0-
operative society should individually meet the 
eligibility crioteria for that category. The pr8I8I1t 
eligibility criteria include matriculation as the 
minimum educational qualification and the COIl-
dition of residence for at least three years in the 
District within which the location is situated. 
The Committee feel that if each member Of a c0-
operative society is required to tulfil IUch condi-
tions, it may be difficult tor cooperative socletfet 
of Scheduled Castes/Scheduled Tribes to avail 
of the inotended fadlity or to form new coopera-
tive societies for the purpose. The Committee 
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therefore. suaut. tlaa) tJ:ua existing conditions b:a 
the case of ~  ~  in the exiating 
guidelines should be changed. 

One of the condttiona in the existing guide-
lines is that tOe. aPltlipant should be a resideDt 
for at leut ~  ~  in the concerned district 
wi.thin which the location is situated for the 
appointment of ~ 'S ' preference 
being giVen to the penlon of the town/area where 
the. point. is to be located.. In the guidelines 
~  earlier on 6-6-1980 (Appendix V), there 
was a provision that the. applicant should be 
domicile4 in th.e concerned State. 

The Gov.ern,ment have n.cn spelt out the ob--
jective behind the change in the criterion of· 
I'9Iidence. As ~ of reservation. and 
allotment!, of< clealeTahi,. is based on State-wi.· 
quotas, the Committee a{e, of the view that the-
ad.vaa.tage· WOJiUd'be ill ~  the certificate 
of domicile in the SCIde cODqjt1'1led. 

According to the guld,Unes, at the times of 
interview of candidates for selection as dealers, 
the S ~  Board i •. required to, take into 
accouM factors' suah as, bwJiness ability, sales-
~ ~, capability to PII'Ovlde the required faci-
lities, extra-curricular acrtlv1ties, outstanding 
sportsmanlsportswoman who has represented the 
country in iMernational events, personality etc. 
The Comml:ttee consider that conditions lib 
extra-curricular acttvities or participation in 
international sports events are hardly relevant 
in the matter of selectiOn of dealers and could 
be used to the disadvantage of otherwise eligihle 
Seheduled' Ca9te/Seheduled' Tribe applicants. 
The Committee would, therefore, suggest that 
such conditions may be .~ from the guide-
. Uhes, 90 fl:.l' sa Scheduled Castes/Scheduled 
'J\Iibe candidates are concen\ed. 
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In the guidelines issued on 23-9-1977, p.t'ovi-
&ion was made that in l'1E!SjpeCt of Scheduled 
Caste/Scheduled. Tribe candldates selection of 
dealers should be made by a S ~ Committee 
eonStsting of (i) a representati"l! member of the 
concerned. State Government, (Ii) a prominent 
member of Scheduled Caste/Scheduled Tribe 
communJrty to be nominated by 1be State Govern-
ment conce.med. and (iii) District Manager or 
an equivalent oftlcer of the concerned oil com-
pany. The procedure regarding selection of 
dealers by' Seleetion Committee continued upto 
,the year 1961-82. It was decided rthat from the 
year 1982-83, selection. of dealers would be made 
by a Selection Board composed of a retired High 
Co1.U't Judge, a ratired senior civil servant and 
a retired senior oil company o1Bcer. Accord--
ingly, SeJection Boards were set up in March 
and May-June, 1983 for the Northern, Southern, 
Eastern aDd western RegIons. 
The Comm1ttae coll8lder that rtbe decision to 
include a Scheduled Caste/Scheduled Tribe per-
son in the Selection Committee under the in-
structions issued in September, 19'1'1 was sound 
and this practice should have been continued at 
the time Of constitution of Selection Boards. 
The Committee are of the view that each Selec-
tion Board should include a Scheduled C8!k1 
Scheduled Tribe peraon. and where this is not 
possible, a person belonging .to Scheduled Castel 
Scheduled Tribe should be co-opted in the BoaJd. 

As per existing procedure, .the initial screen-
ing of applications is dAme by the c:oncemed 
ofD.cers of the oil company which adverttaee the 

~. Thds screening . for the senrtIny 
of the appUcatioas viI.cI-tris tthe eligibility of the 
candidates. 'l'heJ:'Mfter a JUt Of all ellgl"ble 
candidates 81 also a llIt of caDdidate& eoaaIdared 
to be ine1ig:lbIe toJetber wtth their appUcaUoas 
is sent to the Se1ectfon Board. The cand1date1 
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found eligible are called for ~  by the 
Selection Board. ~ Board can also call a 
candidate not found eligible by the oil company, 
if in its opinion, the rejection by the oil company 
was not justified. After interview of the candi-
dates, the Selection Board submits a panel of 
four names and then the oil company concerned 
conducts field investigation of the candidates 
empanelled. The ~  investigation reports are 
forwarded to the Selection Board which formu-
lates its final recommendation. 

It is thus seen that for a particular location, 
one of the fout empanelled candidates can be 
selected for award of dealership after a scrutiny 
of field investigation reports. The Committee's 
concern is that a Scheduled Caste/Scheduled 
Tribe candidate. should riot unjustly get elimi-
nated at the field investigation stage. In reply 
to a question, tl1e Secretary, Department of Pet-
roleum bas assured the Committee during evi-
~  that an empanelled candidate whose appli-
cation is P'fOposed to be rejected can be given an 
opportunity to appear befo.re the Selection Board. 
The· Committee would suggest that before 
making a final recommendation an ~  

may be given to the empanelled candidates 
whose applications arc proposed to be ~ . 

to .represent their ~  ~  the Selection 
Board, if they so choose. 

Under the guidelines ~  for the ~  1982-
83, the income criterion is that .the gross income 
of the candidates, his parents, spouse and de-
pendent children should not exceed Jl!!. 24,000 
per annum. Further one of the conditions of 
allotment of dealerships is that. the applicant 
should be able to arrange the requisite land! 
facilities/finanCe w11hin four months of issue of 
letter of'intent, faflinli! which he is liable to for-
feit the otter of dealership. The income criterion 
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is evidently intended ,to ensure .that the dealer-
ships are not cornered by well-to-do people 
However. if applicants, particularly weaker sec-
tions among the Scheduled Castes/Scheduled 
Tribes are required to arrange for L~  

finance within such \9hor.t period, it is doubtful 
whether many of them would be able tu do so. 
The Committee, therefore, rec.ommend that while 
allotting dealerships, Government and the oil 
Companies should assist such SC/ST applicants 
jn providing facilities like ~ of land, 
sanction of telephone connection, sanction of 
Bank finance at concessional rate of interest etc. 

9 3.19 The Committee find that a number of registers 
ar4 maintained by the oil companies in order to 
keep recorclf; of allotment of . ~

torships of petroleum. products to the Social 
, Objective Categories (which include Scheduled 
k Castes/Scheduled Tribes) and others on the 
basis of prescribed reservation percentages on 
State-wise' basis. A system of maintaining 
rosters on Industry basis was introduced with 
effect from 5-6-1980. A scrutiny of some' of the 
registers shown to the Committee indicated that 
a beginning has been' made in the matter of 
proper maintenance of roster. However, the 
present system of making entries and keeping the 
registers ~  needs to be improved. Pro-
per feedback from the oil companies to the co-
ordinating oil company in the matter of actual 
allotments against reservation quotas is also 
necessary. The Committee would also stress that 
the taster registers should be checked at regular 
intervals by the officers who may be designated 
far 1he purpose and discrepancies noticed should 
be rectified.. In view of the volume of work in-
volved in the maintenance of registers, the 
feasibility of computerisinl{ ,the data may also 
be examined by the Government. 

10 3.22 During evidence when the Committee D8ferred 
,to benami transactions in dealership business, 
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the Secretary, DeparlnUmt of Petroleum stated 
that "personally I have no doubts in my mind 
that the inStances of benami holdings may be high, 
because there is a basic difticulty in this case. 
We wish to help somebody who ·belongs to the 
deprived .sections. By definition.. deprived sec-
tions do riot have the resources, and these are 
highly sought after. There are other people who 
are prepared to take them over under cover of 
benami." It is seen that in the guidelines issued 
by the Department of Petroleum to the public 
sector oil companies from time to time, an ela-
iborate procedure for screening of applications, 
interview by Se1eet1on Board, field investigation 
~ . has been prescribed. The Committee, there-
fore, expected that benami dealershiPs would 
have been kept under cheek. This is not so as is 
evidenrt from the statement made by the Sec-
retary, Department of Pe'l"oleum before the 
Committee. Thus the very objective of bringing 
Socially deprived groups into the dealership 
business is defeated. The Committee do not 
consider that the problem is insurmountable. 
If the Government and the 011 companies can 
introduce an efficient machinery for regular and 
surprise inspection of the working Of the dea:Ier-
ships after aUotm.ent, there is no reason why 
malpractices in ibis bu:s:lness cannot be kept 
under check. The Committee recommend Ithat 
the existing set up' in the oil companies for in-
spection of the working of the dealerships should 
be suitably geared up. 

When the Committee wanted to know whether 
Government would consider any method to pre. 
vent benami holdings in dealerships, the Secre-
Itary, Department of ~  stated that "one 
suggestion which has come is that the outlets 
maY' be owned by the Oil Companies aDd given 
to certain members of the disadvantaged sec-
tions on grant or lease basis. Its financial and 
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acbnbwitraUw ~  we should certainly exa-
. mtn.e;" . the ~~ suggest that a system ot 
"Oil Cb!npaDies owrili1g the re:ail outlets and 
allottiJlg .~. the ~  categories, particularly 
~~. and .. Scheduled Tribes may be 
~ ~ for introduetion on a se1ecUve baaiI. 

ReserVation of '25 'per cent of the dealershipl/ 
cUst.ributorships of' ~  products tor Sene-
dUled caStes and Scheduled Tribes was introduc-
-~ by the Indian Oil Corporation with effect from 
1-1;'1974. With the take over of erstwhile private 
on Companies (now lWown as Hindustan Petro-
leum.QorporaUon, Blw"at Petroleum Col'pCU'ation 
and: rAP. Co.' Ltd.) the policy Of reservation for 
SCheduled Castes' and Scheduled Tribes wu 
extehded to these :OU Compan:es wilth effect 
from 23-9-1977. It was decided that with effect 
trom 5-6-1980, reservation percentages in .respect 
of Scheduled Castes and Szheduled Tribes and 
other reserved categories should be maintained 
on in Industry basis as a whole. 

From the data furnished to the Committee it 
1." seen that in ,the case of LPG distributonhipl 
the pe.rcentage of allotments to Scheduled Caste. 
and Scheduled Tribes during the years 1900-81, 
1981-82 and 1982-83 was 18.5, 18.2 and 30.1 ~ 
pectively. In Jthe case of Retail ou.tlet (Motor 
spirit, High Dieeel) dealerships, the percentage 
of allotments to Sche:iuled Castes and Scheduled 
Tribes during these years was 11.3. 10.8 and 22.6 
respectively. In the case SKO/LDO (Superior 
Kerosene, Light Diesel) dealershios. the percent-
age of allotment. to Scheduled Castes and Sche-
duled Tribes during these years was 24.2, 11.3 
and 22.1 respectively. The allotment of distribu-
torships/dealerships to these communities have 
thus been generally below the ~  pet-

centage of 25. The Committee have been ltBHured 
bv the representative ot the Depa.rtment Of Pet. 
roleum during evidence that the shortfalls would 
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be made up .in a year or two. The Committee 
expect rthat the Oil Companies will make con· 
certed eft'9rt. ,to fulfU the assuraace. 

Duritlg· di.scusSions held by a Study Group of 
the Committee with the representatives of Sche-
duled Cutes and Scheduled Tribes at Bombay in 
June, 1983, a suggestion was made that ceUJna 
of 3500 cyUnders per month for LPG agency 
should be raised to 5000 per month. A non· 
oftlciai has also suggested to' the Committee that 
while reserving locations for Scheduled Cutesl 
Scheduled Tribes, viability of the unit shollid be 
given sP,ecial consideration. These sugg.!Stions 
may be considered so that the Scheduled ~  

Scheduled Tribe allottees with their limited re-
sources are able to ,run the dealerships proft-
,tably . 

. --------------.---------------.-........ _--~ ' --'-' -, ""--.. -.. _-_. __ ._-
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